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Title: Discussion on the Demands for Grants Nos. 51 =55 and 95-99 under the control of the Ministry of Home Affairs for
2008-09 (Discussion concluded).

MR. SPEAKER: Now, the House shall take up Item No. 12 — The Budget (General), Second Stage, discussion and voting on
the Demands for Grants under the control of the Ministry of Home Affairs for 2008-09. The time allotted for this discussion
is four hours.

Motion moved:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in the
Fourth column of the Order Paper be granted to the President of India, out of the Consolidated Fund of India,
to complete the sums necessary to defray the charges that will come in course of payment during the year

ending the 315t day of March, 2009, in respect of the heads of Demands entered in the Second column thereof
against Demand Nos. 51 to 55 and 95 to 99 relating to the Ministry of Home Affairs."
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SHRI KIRIP CHALIHA (GUWAHATI): Mr. Chairman, Sir, I rise to support the Demands for Grants of the Ministry of Home
Affairs. It is a rare privilege that we have been allowed to discuss not only the internal security but the entire gamut of the
Ministry of Home Affairs which is extremely vital because after all the Ministry of Home Affairs is the nodal Ministry on
which development and progress of the entire country depend. 311 a2z 3 et & fére a2 & e1 8l & 3iie a2 ®T aaRuT 9NfePERT
3, Rrarer 81, a a1 ardt 3 del ofdl B2 ADA &, IADT PO old] B2 AD 3| A6 S & RAWRIRT B & dl 33 191 Bl & AR ag errsr
& G2 I 3R, Afdbel 3@R T2 3 9Ifer of & Al 3 ¢t T DI BRIGT odl alr &) The commerce and business may flourish but if
there is no peace at home, this becomes meaningless.

B2 O cwll A AR S1dl e Ba1 A act Aftper @2 3 onifer of 81 A1 ©i$ e atdt 2 3) I am talking about foreign affairs. s az @t
3rcdl 7128 A Al &, B2 P ATl AICI-RISI 312 GA2 82 P A6l St Go1 A ard 3 clfipol 3PR a2 3 MI$ART of 8l, Al-ar-ae 3 SPIST 8l dl
3 w2 & @IS ARl oidl 2sa &) What I .am trying to say is that if the Ministry of Home Affairs does not function properly, if the
internal security situation in the country does not remain peaceful, if there are contradictions amongst ourselves within the
home, then progress in other spheres including foreign relations, commerce, trade and the entire gamut of other activities
does not have much meaning. I want to congratulate our Government. In the last four years I must say under the UPA rule,
the performance of the Ministry of Home Affairs has been commendable. & seretle a5 dicf} St ®f @ers Som arsar & b @ 3 war
he did not try to be a Loh Purush. He did not want to become an iron man. Man is made of flesh and blood. sicaft @ et iz
AR @1 8 dlon arfdw) 331 & et 3, &ow 2 a6 3PR i @1 2l S, Al 3G b e Fad3r 8 3wl ) cie Al D) BISDHI Gl Sl UDb
ancHt I Fu i og6 dicl e 3, sorol 3 @S ot B A1er As Dol dladl & b sate Alar-faforze & o1 are el 3 it aigia 2@ 8, on various
issues concerning the internal security and other aspects of the country has been commendable. I must say that the
security situation as a result of that has improved vastly. There are areas of concern and we have been very honest about
it. The statistics which have been given show that there has been considerable improvement at all levels. Yes, there have
been extremists activities in the North-East and the naxalite menace is the cause of concern but we have not been
hypocrites. We have not been hiding facts. We have been placing the facts. We have been stating the initiatives that are
being taken. We welcome any more suggestions in this regard. zarft snfSmrener sft of st @ar 3l AreEi snfSmeer sft & arnd
ol A3 elist B2l safere g3 b vordie & aew 3, Fa-fBiferedd o gda dlerm2 systematic attack was made.[r14]

It looks like they have now realised that it did not yield any results and that their attacks no longer have any thrust. That is
why a junior person was made to speak on Home Affairs. I did not understand whether he was speaking more about the
internal affairs of India or of Nepal. Nepal has undergone certain constitutional changes. A new Government has come into
being in Nepal. I know somebody may have personal pangs about that; somebody may have certain personal affiliations
towards certain political equations in Nepal, but I do not think that such thoughts need be paraded here and somebody
should shed tears for that. anfaceerer ft @ anzy gsror 6t snca & o1 ) usct A Agar 3 3mofl urdf B aore A A2 A, & I A socdf & &
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Sir, statistics do not show certain truth, if statistics do not reveal the picture, then what does statistics do? If there
are aberrations in statistics that should be corrected. That has not been done by my eloquent friend from the Opposition. I
agree that there has been a spurt of violence in Kashmir. The issue of Kashmir has been debated innumerable times on
various occasions whether it be under the NDA Government or under this Government. There has been a cause for concern.
But is it not true that Kashmir situation has shown vast improvement now? Is it not a fact that there has been greater
participation of people in the democratic process in Kashmir? It is true that because of some positive developments taking
place in Pakistan and maybe because of certain changes in international equations on terrorism, the situation in Kashmir
has become by far less dangerous than it was before. I am not trying to undermine the detrimental effects that are taking
place even now. But the fact remains that Kashmir today gives us certain amount of hope. At one point of time we gave up
Kashmir. But thanks to the initiative of the Government and the country as a whole that we find improvement in the
situation in Kashmir. I do not wish to politicise on the Home Ministry by raising the issue of how it functioned during the
NDA regime and how it is functioning during the UPA regime. As I said right in the beginning, I do not think that one has to
be an iron man to iron out the differences. But the fact is that today there are signs of progress and people are optimistic
about the future of the State. A lot of developmental works are taking place. The Central Government is taking a lot of
initiatives to see that the situation that prevailed earlier does, in no way, deteriorate any further.

Sir, on the issue of the Kashmiri migrants and their rehabilitation I would like to submit that throughout the Government is
taking a lot of steps to mitigate their sufferings. Many people are gradually going back to the State and an atmosphere is
being consciously created even by the State Government of Kashmir. I must compliment the State Government for having
taken a lot of initiative to build the confidence amongst people so that people who have been displaced comes back to their
places. It is not proper that some people should leave their homeland under any circumstances, under any provocations.
The steps taken to rehabilitate them, both by the Centre as well as by the State, are commendable.

Sir, on the issue of the naxalites I would say that it is not a simple police problem. That has been our approach. It is true
that one has to tackle terrorism with a strong hand and has to take very strong steps to tackle terrorist activities in this
country. But I do not believe in a one-sided approach. There should be a multi-dimensional and a multi-pronged strategy as
has been adopted by the Central Government. That is yielding fruits. The menace of terrorism is there. But it is being
tackled earmestly and it is being tackled properly. I think, the situation is showing signs of improvement. I am not saying
that naxalite movement can be prevented only by police action because it is a social problem, just like terrorism. A lot of
efforts are required for that. After all, the internal security is not just mere policing. It involves a lot of other aspect as well.
I would come to that as I go by. [R15]

Sir, certain comments have been made about terrorist activities in the North-East. I would say and statistics also would
reveal that that there has been a spurt of violence in extremist activities in States like Assam. Instances of sporadic
violence were reported from Manipur. There have been attacks on specific ethnic groups. But 32! =1z admet 3 @1 f&aw o 2
fop asl St o 3l a1 &, 3A AN U D2 3B 3) A cllepel el Dt BIS arel ordl 8 Bodl sl ellell uz Sl sV DA &, FJorA A
el guir w2 & with a design. I can assert with confidence and I am speaking from experiences on the ground that people in
the North-Eastern region do not believe in such secessionist attitudes. The younger generations there have a positive
outlook. Hundreds and thousands of students from the North-Eastern region are studying in cities like Delhi and Bangalore.
There is a process of integration. I think, this is a positive trend and not a negative trend and the support for the
secessionist forces at the base has diminished. & @waen arsar & 5 st &bt ardiza 3 3cwr & urRl DI AUE ordl 3| vP WA 3 IEWT B
ur 3 et 6t Sit e eoff, ag amer aidt 8) There is no patronage for them. Nothing is there and being desperate they are
selecting soft targets and attacks at various places are taking place. To check such attacks necessary steps are being
taken and I must say that we must all work hard to see that the situation improves further.

Sir, the Home Ministry is not merely to look at internal security. Its functions encompass a whole lot of other activities.
Talking on the demands of the Ministry I must point out certain things that should be mentioned. For example, take the
case of modernisation of the police force. The Demand shows that there has been an increased allocation for this purpose.
As all of us would know, law and order is a State Subject. The Central Government has a supervisory role and it is the
States which are the implementing agencies. I think it is not correct to make a sweeping statement that States are
misusing the funds, or diverting the funds allocated for modernisation of police force. If there are specific complaints to this
effect, then that should be brought to the notice of either the Central Government or the State Government and anybody
will take corrective steps in this regard. I do not believe that there is any substance in some of the allegations that are
being made in this respect.



Sir, next I would come to border management. I think the steps that are being taken for border management is on
good footing. But here I would like to bring to the notice of the hon. Home Minister about certain instances that took place
in the Indo-Bangladesh border. Only yesterday the local TV channels had reported that the BDR Rifles were opposing
border fencing construction in Assam Bangladesh border. I think we need to take strong steps in this regard. It is a fact
that border fencing has to be given due priority because border fencing alone can help prevent further infiltration of people
from Bangladesh into the North-Eastern States.

One good thing that has happened is that people are responding well to the disaster management aspect, an
initiative taken by the Central Government. This is a new initiative. We have seen people going from the Central Home
Ministry and looking into disaster management aspects and enlightening people, educating people on how to take
necessary steps in emergency situations like earthquakes, Tsunami and even floods. I think, more attention should be paid
to this aspect and this should be developed as a full-fledged Ministry.

Sir, I am happy about the fact that more allocation has been given to the Union Territories. Demand Nos. 95, 96, 97,

98 and 99 shows the allocations given to the Union Territories and their allocations have been increased a little. I think, it
should be increased further because the Union Territories, whether be it Dadra Nagar Haveli or Andaman and Nicobar
Islands, have been islands of peace and progress. [R16]1t is really a very commendable thing which we tend to overlook.
The Union Territories have hardly seen any of the aberrations that are taking place elsewhere. We hardly hear about crime
or terrorism in Andaman and Nicobar Islands. Chandigarh has been very peaceful in spite of being in a sensitive area. Dadra
and Nagar Haveli, Daman and Diu and Lakshadweep have been islands of peace. We have to make efforts to see that they
remain so.

I would like to have a word on the Narcotics Control Bureau. Drugs have been a cause of concern in at least the North-
East. The flow of drugs from across the border in the North-East and the effect of drugs on the younger generation are
causing concern and we feel that certain more initiatives are necessary to see that these things do not deteriorate any
further. Many stories come out in the newspapers and many people get arrested carrying illegal drugs like narcotics, ganja,
etc. which come from across the border. Unfortunately, in Assam, recently we have seen even vicious murders of some of
the officials who have been fighting the drug menace. I think we have to be very sympathetic to those people who have laid
down their lives fighting for a terrible cause and we must increase and strengthen the forces of the Narcotics Bureau and
take efforts to see that the drugs menace does not envelop the whole region.

Regarding terrorism, naturally, emphasis will have to be on terrorism. We all agree that terrorism is the greatest threat to
the free world. I will say that today democracies face their greatest threat from terrorists. If we say that terrorism is an
isolated expression of somebody's anger, it will be a wrong attitude. Today, terrorism has become a big business. Today,
people become terrorists to espouse a cause not so much for the cause but because terrorism gives them instant money,
instant clout and instant recognition and that is why, I am of the opinion that more than the terrorists, anybody who
idealises terrorists, who idealises the activities of terrorists should also be treated harshly. I would say that a lot of
administrative and legal provisions are needed to tackle those forces. I am not saying that some intellectuals can also be
spared from that. Terrorism now is becoming a kind of big business. Terrorists operate outside, they collect money and
they become a huge extortion racket. Terrorists have become something like the mafias. So, in those cases, one has to
deal with them very firmly to give a message to the people, specially the youth, that terrorism can never pay. It appears
that terrorism pays and unfortunately, there has been a feeling that you can become a terrorist for three or four years,
collect a lot of illegal money, come back, join the mainstream by surrendering something and run a very lucrative business.
I think, Sir, we must see that some of the concessions that we give the terrorists do not become the breeding grounds for
future terrorists.

Sir, in this context, let me just point out one experience I had. There was a young bay in Assam. He had just passed
the higher secondary examination. 33l 32 wal fob 3 3eR 3ewl dol ST § Al {31 W A Dal Uid AT Sue @36l i a5t Aw2 SIS dl &l
f&o1 & @G seon asT snGH! @er SIS ST A2 UK CIRA FUR 31 SIY) A SRR Ayl I¢ST § AR A St D ow S Al JSi eiidt ordl Preret 2,
A3 @I o1dl Pretdr 3, 3 ds A A uA silwdt o1dl 3, RS ordl 3,

Unemployment, specially educated unemployment in the North—East, has also become one of the breeding grounds
for terrorism. It has become some kind of an occupational incentive for the growth of terrorism. We must tackle this issue
with a foresight and a lot of planning is required to deal with this menace. I would not like to take much time of
th[MSOffice17]e House. I would only say that even the major Opposition Party has decided not to poose the Demands for



Grants of the Home Ministry. Initially, the NDA people said so much about the weak handling of the law and order situation
by the UPA Government. But today they had decided to support the Home Ministry's Demands for Grants without any
rancour. The absence of the expected gun fire is a feather in the cap of our very sober and humane Home Minister. I am
grateful to the House.

I once again appeal to all the hon. Members to support the Demands for Grants of the Home Ministry. Let us all unitedly try
to make India peaceful. Let us not try to communalise the situation because communalisation is one of the biggest threats
to internal security. spR & a2 B sige & sl A sErsT Ao A @l Yiecr At & 3l U Ja wrar B e sAE sshtorer urdfer Sz sew
a9t urdfar 6t v Rouif3ifdferdtsr aeft 3) & v aee wesmrua Sar g Yesterday my son came and confronted me on a issue. I got
so angry and I got so annoyed. fisz ol arg i 2Hrar @is Al @ det &, 334 A wai Bigen sADI Al ¥t & Sl w2en e I have to make
him understand. 3ot 3t Jas 331 gerren 32 Aersien b Y2 #a @A, U6 s 3 That is also very much part of tackling anger. Be it
naxalism or be it terrorism, I think, our Home Minister is tackling things very well. @ erus &t srzea 3, as sft & 38 2 3l 51a =R
&I a2 &, ag oft w2 3@ 8 3 alar fiforee: ea Siik e @R @ aerd & § &6 s ar el 3 sl AXPR of $A S9T DI @I Gol A
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With these words, I conclude my speech.
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Ruerstiar Braers uzien for uacsi 3 SuerR el ofdl s 2, 3 @3 fAuer &, sPR =1 W fFrcten Al 3ot u2 & dlctolr arga

gaTol 53 AR f3arigar vk sficar 3 29820.99 @535 wuw 3A &, wdla 30 GoR @3S BUT DI $A Goic A YIaeiel 3T RN 3| 536 33 A d@Idt
8% 8, &1 &3 38 ¢ [ob cemar

* Not recorded.

M a3 & 3 3| UG B ARA MPR BT ol Pel Golc &, 3ADT 3,97 yferor 2, sit dla-wdta are gferera 3 forem siiz Farex o a1 ot
Td @2 &, A 3AA ol senar & Aoiell VA AW a6 W &, AR s DS of #ft o1dl w2 Awal, Afdver Rid qen @l ar 8, dfds sad
Rreredfs& va y2em 3 St el daret 3, 331 w2 J3oR wirol & 3@ &, cAfdvor aga 3 VA 73 & i oifor 3¢ehores sogar 3, St Fem A Adfia 3



3IISTpel 31U fera & A el 3 G clifSre, St g wd ol 8i 8, 3RIREI P Md 8K &, A s uz @a A 8 31l caciiciisll ar¥e® w2 aclt a8
8, uferfeat 3 c1al BEERIAANA 8l 9w &, acs Riquerel sael wrelldpes 8 o 3| [s21]

15.00 hrs.

Aufer a1gic, 3 <l e w2 g A ordl 32 Y 2 ot & Al Sor B 3162 B &) RAD I A S; 3¢ &, AWeNfor¥crel 3 &H ¥ I8 &, d dis
Qe @2 B P oldl W2 Y| B 391 A @t ecte H ard, RREeN G ard, e ale &b ar, aslsze B aa 3 32t 3 difel $3e 3, ool
3 Brferdaft wr Jraret 3 3wt sy Ssrdt Fa b, DIORA B A E 33 A R 3ewn 3 @il sitorarer Raxe A 13 3, wiRD 308 Fair Brer a1 3) A A
2, ¥ Wepme 3| These are non-strategic aspects of our security related issues. 1,dt.u. smoldic 3 ot 216 399fts eft) Siarer Profiorar
qioqat 31 oft 216 ferar gam e b s 918 U A aet &9 AG ciler <ot 9 sk fere aga famiRt den dotf sciee 291 iR &d1 Ulke seiRe Riguemet i
G1sel, 3¢Tdic o1, Ficfl Fisal off ugaen, b soaarit off acrdt &fl scr 311 oft Terar 38am, SMUED! 331 Abol B dGlad BIell dAEY cifcbol
&ClRe B dlG gA ©Edl [b $cfiohaa @ a3l so1aa ©Y) & 82 AwRIcl 3 wad & [ ga $2clioix @ sliz #@siga o

ABIG, clfErmon A @ scire gv) gl Jeidic of @al [ e smeldic Bt aew A secllsia & wazen mwr A Dasidl 26 oF, sAfee A w9
&CIIFC B FeT ddoldc of Wal [b &3 Pog MR ol Sl YR A Adell ofdl &l &l Pog AR &I 32 A Sl YR A $ecfisia b o ordl
3t o1 3 BTt AW A IR A DS ot ordf Bt 1) 3 331 & I o1 S 8T €, Mot sl At ws 2 fop Rifdfermer w2 32 &)

ABIGA, AIDR Sl MBS S T 8, 3AD ¥R S-BeHlz 3 el v e 3 arerd adt g, a6 @a I8 2| Ag IR & durRrEd g o
retl & Fpract AfG 3 X, Y sEH-weale 3 acons wa adt & ik Rifdfercl B HuR St saIct & 3 A AT IoIb SN GIDATIT &t & A, A D
gu &, aifcpor anfl off a1 33 3§

HalGR1, it aees Jor a2 3 wdl off 2, Sl ordl 3) b2 A a2 aifel-$ae 9 2, aB Aise sobacs vy 3 2 3l @B swa-wedl i 8, ad
A ot RMca b e &l @ 3, wIReA al W &, oAl Al Rifdfere @1 8l 81 3 3wl W Sl JiwS 31 3§, oD IORIR SGKR
fifaferoa 12 S 33 &) dorw s Sl 3 b o e oft AR G 2B &, Pw Al ot A2 oo 2 & i Bl vk & sAR Sarel A
S 38 &) 3PR 3 Bofaiferdtst 3xal, dl soaiidic diger &t Sarer 81 28 &) sAfem &1 awl ojbAlel 81 361 &) U 3% G B I8 B DRUT St
aeoITs ae 38 §, 3ot A fIDR 31 23 & 30T gt aRw 26T B oIeT U2 St Yraenel fow Siet &, 32 off yrrsr ol srgerst Fu 3 Sit 39T $ATT 8,
33! &l ofasArel 2l 81 3

aglea, dfts 39l oA 3, sAfee A sAer Rz 3 of S ge, @adll alsdl & @5 sardl 5t us RBrreli¥dd 3, saiy it deesd 8, it aeiier 8, sit
BRI 1 3ol SWRGAR 3, Ulol @1 urell, oidfl @1 urell 3nf& w1 g1 Al Brari o @Y, dl 110 @5 & Few A, 91 Rib Rra=li¥t smesft
el graeer @3 & Sor @Y A3 ordl @3 urddl) Ul S ST b WA agd 3P 4@l g3l 9l 3, clfdbel P ol Uscl dal GIeFUCISS vl of
fep3r oe A gomant faban, snfSRil @t amer een & sAfere g1 e & 5 seacf3a e @1, Il Tt @1 Sit 9 8, 33T Arer & TSN
eI cic 3 2ol USaN) eaRiacfr ofdl soacIf volarRordic gortol 6t srwea 3 Af sat D ardl @29, Al b2 &at @i B 4 yferera 6 aoirRr
40 yferore sft sael a1, aY oft a1 2811 w1 Hra AR o1Ef @2 UrGay

yferat diisolissiorel & fere Gar agrn srm 8, S oft 8, cifdvel &3 3mofl 2¢fSsr wdad &t e i Swaa & [ disy ef¥en Sacudic @1 Awren &
o ufer sisoiisoiorl w1 ARICH 81, 83 @l dcl & 38 37 pfl Aus dis? eider & @ 3 v ar 3n & ff 6 v ya pa Rer & Hear w cer
83l 3, 33 oltolt 3, Alfdpor f3ariga Wiz sficar B st 2er it RUId 3 FEfZer warct wadt 2 b @i vf¥en Sacdic ws A wd @ik dome ST 8
2, O a1 TP S 38 & 3l Ddf APl Bt o 3 ) @t qRI far welt ash it ettt ot , Ferst 2 Tenfie Wl A frw, Ford
RioTt 3 Rre, s B fre, g B e qRIRA 331 1 591 3l B77 B SRR aRltar eI B gRIRA 3? Yo s oft s 3, Afvar
qrRIdT N3 oifor gt oY Jxrolt arf2e

ABlc, i Mo A 2t 9% @ g apfl [y & goira gu € Pog B Afdsa S Ag iz A wdf S yarz # g 37 8 A i 3¢ smoliic
Dl & D2 B A Pal ol 38l Al, Wf dai sefler w2 aga Gor i 8, dis: Bi¥er 3, deme 3, uoma 3, 3 3, Wit see vw & Reafer 8 o
a1 ofl3r elaer A e, Sefler Biswe, Hi¥ier well ush) as Sor &t diferxlt 3) asi s B gorra 21 38 A 3ii2 & cllor dlet 38 A [ 3y s wordt
&, gafere amu @ar SIS awiifds et dler 32 2 b 35w o 3 AMdiardunr &t waaa ¥ @ sadft sefter aisergor 3 acht o 2 it Biser
531 20153 3 8 A s 26 & b &t Al 3y die 391 A 8 33 Sl clact W o SweY| dol A8 v wedifedia didiifeast @1 3arsun e e Usim,
3119, fegar aiie ufer dorret 3 ¥ el el 8, 5168 dle &t ddt & etz Seroft us & ) 3orcbt Swofler 31 urR il 3| #Afdene asi o1&l S
ol 8, aRiifds afden faster @1 yaou ordl &) aai diverew 3 aifgen yferar ordt 3 Oft aga it wonforen ftomadt senest # &) usct as vvomsft
o1l eft, cifdpor Sra 3 Wwicier &t o 3, aa A us 8l 381 3| Afdbar Wioer wron ot G1dt 3 Afdbar 33 S Aaer uz A Gat & fore RiSer qrert
3112 918 FIET of RN BGH IS 3, AS Aol ol 3BT Biadiard srea IR @) & ol efl) st dsira 3 gorra dlen, Usia J3BR B sl
D, S YT @ gord 8o, a6l Bl JDR @I S Go)) cifdpal A difet sfEar diferft 8, BRRY & @a ot I 3

e ar, &9t ars ¢ @1 Sootu wol i Sl &) Yerorid) St of off 531 AT Dl wal &) Ts AU efdriel wpforddl &) U1 of Db B divAmw
I DIAC DI I8 3| &I 3AUsil Wisl DI 961 38 8, [ sfi Fareieio1 31 381 &) AR Bl &Il Tad M6l UMBET 2, T8 AeINIBISRE U 3 =1 ST 8
$AD PRUI ars? oy ¥ EIRRI dar 2t 8, divest Ao 8l 38 &, amifeier Set daR &l 3@ 8) 3P 3rear 168 3 ke &2 38 3, 356
ot 3mu @Ite @2 32 3| 3AA 3ol 2 b 3mu AS Axaet B eltaver Mfbe @Y dasell &) 33 ool ¥U &) MU P axdal @l ul &5 alftia @2 B
&, Po azgall @ opifea ferze 3 aer 32 &) 333 ot IS I3 3391 3l2 $AA el clsll Y BRIST oft A,

#AIG, uscl weforsat &t ar 2 38t oft 3z Fe1 A s Aotofler A we 3B A 5 vas-gAY DY Slu 3T &) sATe o1 A ad 1992 3 sphen wis



B3l o1 3R aradt ARSIG B GaRI RN &1 5P aIc feTgErer RNeT JolRl SR Scloll cloel Ml daft ol gt srm emy ad 1992 9 oefwar
1 Sft gemetadf} &) 3e1d @G wdla e golol Yereict ik s18 Ficft ame, Afdvel ag dei-dtel wdflome act 1 &) sl Agel i Aol el ATeT S
@@l ol b 311U arR-arR $1 JRIGI Dl vaieslel & 28 3 3l 531 w2 o oft Baren ordl & 2a1 2 3iie Uus seAwr fiadt vas9lel gon aifde dl s
Adt oft 32 U gizien sw A A WA Siarioc oidl 3, ofdl A F Wi B2 AwAr e, sodiol wal el b A el zd AwHst o1l B 3, Afvar AB
NSt vaIeogrel &, $3IP dlG UaIColol oldl alol| B ddftolel &b Ul bl 3116 @3S #u sol 16 aul 3 xx<d &1 g &) Afdbar a1 anfl oft as
o1dl Storel & fip R @1 B @al &7 a1 cllell of WS, T, 3ol cllvil Pl DA A a6 forprel f&r srm § X ordl @6 61 g, A6 a1 3
ol Gft of sft @l 3) 3odlal war 2 b 2 A A b2 3 Alde B forarfur @1 AT sAN o0 HIdolicA® 21y 3A TH B Joldb aidl 32 FAR
51 A1 O yferugt b oier & fere as snrdon ordl off, Briera eff) afg st Jewefiftre wswg 8 al st wwr JAawciysa & o w2 woft 3, bt
oft a=n @13 Rdcrl odl 87 ar A 8l g & 3 ATDPR DI, 32 fSrmictol alfze eI fib a6 ASTofiferd TS T=0 en? 3AD ARCHISoS Diol cllel
A? 3R dl 3ues vibde &) st d3s A eI & Awicl 3 off garol 9% A Ag Ao B off b Dol srIolt 3z Jaci¥sa P ol Uz Gl
IRDR qalrs &, sAfere fror AMf¥=rr b2 &, frerar erer spria # ordl 8 Awar & 3l apgrel Asc watorer, I B¢ iR feyorer of war & fov
WoR o Wi ARt B Adsrs o & o aifze sl 368 APer DI A Aw? Sion aifde; w8 st Yl HieT #f 3R &Gl weic 3 S b
SGRIA & DFoIdual & fere fwcl et yraener aeren srn on ad 1984 & gon difda cisll @ Br1 avs A e srn a1, 334 avs A spREa b
BAIGSIGI ciloll @I Gol &t ard dal o1 efty asic 3 @6 el orN b Fuen dern srn &) Femft 2fifer & U 3t oft @ war srr & & asic agror
Pl #ADAG ALl & b I & Gon difsa elell @1 daus3de fdbar i1 3 Afdbol s[sId 31 el i Sit BAGSIG el &, Sl Asd B ol us gu
&, sfius! s3es & arg) 3 us gu &) Fred Sft 3% 2mer & iz &1 el of IRl s Sar & o5 J lier v arera 31 8) asl W P oft seuctidic ot
at 3a1 8[r22], ...(Interruptions)

offarcht wwvn gaen (Sifsefl) : sidlsper Bimifern, as sft foraden) SR 3 A @R WER Wt okl € *
aeadne Acher @ €/ 5N @ A ol @5 281 §, a8 3 @ s 3 37
AUl ABIcA | aridla R o1dl 8l
(Interruptions) €, *
HFTUfeT FBkE=T & Jchion Sh, amu TRR o Bidy)

Hligaac AciA : 12 aois 3 [ B et &1 Rederl 8, ofiymiar sirrRmare i, it Bifsees sme e v 8 iRl &, 3oaler Uelet @2 e
fos & wrd- 4 & ol v dudgrer &9, Afdpar anel it a8 L ol B3 & SIA A Wole W BIW9I6l B2 3B I, Al FADI FADT RAT-GNAA Aol
uSen fip A1z &l duun @R &, Fi9N a=N 3, Yaenel a=n & 32 ool @1 526l fiben 87 PR sl dl ATDR oidl madl &, dl 3AD stefliic
@0l & fere [Feradt Adbforsa, amu aon @3 38 87 s & fere waftorer o, a8 oft aer 381 &) 3ol S¥ar b s1a1 &bl Sete el g, asi SN St
! olifdele fdperr srm, 3 Jotel ofel dictoll ofdl aledn g, clfdbol 3Muerel Tactepl 3, Muelol i A f&xmrn srn, dsi S We wAle by, it
Siete, #-ore, A 3gofl I rer et 33 & 32 33 Siel B A ibde & 32 & 5 g Sior &3 At oidl & 38 A 37 31 SIs1 of & A & gy Gip 3o
3rcaft 3, 30N UG oIS BT E2ATel 34| Git piferer B el & Joept 3 Aladt S 23 2 & 3mu Baren Forse, AW HifSe) Ager sl T BT
@ 3?7 g ¥ec &t splacht ordf &) 2 @1 awren 8w, Aftbor weotel R @ fsid war 6t Brdcrt Adga swoldc sl wfefmic &t 3
IIDBIT 33 AW 3 oD 3

wisrel frforamar Qeger 3 18 Yifdn e s vas @wiffdla fdar dagprer areia @l Adol & e amusn el dd a8 ofdl 3k &l giue 3, a8 &t
IEISIE &) 32APT USI 3l TRM 8l S 3 SRICHoT YRR Pp, BIAST (IR Db et Bl alrol & s 8, 32D 1w usel a2ol Bl o 8,
B I otlol Pl S 3 ardhl sil e = edte B Adifdar urdhst &, it vt wagoict oiler &, St watle & Raenw s 3 &, St wAGSe! el 3,
3ol 1@l Tal dctolt

* Not recorded.

arfau; & ordl Jersin & o 531 wrse uz ok aat aca 3@ 3, Afdvar as oft 5= 3,

adtGa, St A 3w scree gu, 3B @ A ar oft smfl Sevorer Rraelf¥dl uz aat & awarer & e e, Joras A8 W sirfedfer T2 u2 et @1 3,
aH1E o1 9t oft @er 381 3 3 sAD A PImR 3) s vl @ ot eefdae & 2rea 3 o 3, Biferds Rt & 12 uz o &, 33D fere g1 ancion ordl
©2 38 &, dftpel Sl ASs e 8, U2 e 3 I JURIS R 3Mfel 23036 B oIl U3 B e Refiiorp wrfordt @ eRdle w3 ar 36l
I3, JAcTcId AR 3PIFT ¥ Dol bl il DIfdI9I 8, d& 3lciel 81 2l 8 3hi2 alcla 2fde &=t 3| s 3 Siai 2Mdsa o ordl e, asi 22h¥sa dar
fepem arm BT Sor 3 off Sl YuIr-soRRIeT-SiEen gan, S/ goror Broq Sft 3! s &, dcmicliel YeowEid} Sft & Jmer, dl asi i sEifore ard
8, 3orchl difer 3 3o8lal war en b 2Msa B Racmw casal B e Jua-si¥en-ssrrmc vw e 383 et ot ag Aa sa o 3 gdle IoR
dotol b aig ot 3 aie 32t 2t B gl a1 FercT act @ 3

a afdictolts d v AWIA B @Y I DEoll AN U6l BD P €I U &clRT A 3, ADR PO D& St 3, 2eedicat an o §) dldicrons yfert of
saqaridt &1, dereprofl 3 Sil sclize gu, ool Uuz i wSlelf¥Ie 4 féra srn fop gf¥cman fhiferdar @1 as e &, S/afts et & diel oidr ums



91| G JIREATA P DA 3 seTRe g3l 3iR afdcrons gfer @ Slandsh ciact &i soaReslomnr e dolfl| sodf¥caterer w2 dioll 1 umsT a5k,
3ol cflell o woibar fpen; Aoreproft B @y H 3mu e 3 [R5 3A A3 @1 wiefl @war sidr 3 asi wieft Rirasirer @t Suct 2, 3615 gRI @l sk
&2 A dael 3 wif3udt gft, &t Jorra Rver srm &3 foier & srn, 3P a1 el anfs 3 &t awr-see wIarn sk, M Bog-al¥cwn
...(=aerer)

off wda Farf (arcmAR) § 31 IARTATA ®ai A Prwe arn? ... (Ko )
AN ABIGA & 31U 31Ul ard A Hifom,
&€} (catmor)

SHRI KHARABELA SWAIN : Where from did you get this information? ...(Interruptions)

Asanc AcAA : A soaecidgrer Dl U ugmz ol 31 & DIE 3 DA et 261 3) ... (AawIel) 2> Aofol b fBeard 2Raw
ANafer #ABGA ; soell acclt Ro1S 31 ordl sires,
(Interruptions) 3€;*{p23]

FuTafer dAdlG : Acilar ATad, MU AT IATH Bl ORI 3|

a€| (caaurer)
off WrRA Far : 3y s RAE sl A ce 3)... (o)
HlsFar A & 3T oI Ad MUD! A B1oll| 3T UG ofef J)...(RUaeler) F8IG, A& Yololl AT6A 3, S0 Sllold loft arfde...(azmor)
HHIIfT ARG + Afebol 3 3MUDT AT IATH 8l 8T 3

a€| (caaerrer)
HlsFar A & 3T 3RAAR UG 3, A 3RAAR ofdl uGar &...(caeor)
ANTUfeT ABIGA & 31U 3ot are e bifom,

a€| (caaerre)
MD. SALIM : You would not understand...(Interruptions) & ®ic @z a1 &:-

"A. Special Police Team led by Deputy-Inspector General of Police, Tirunelveli Range has arrested three persons in
connection with the Tenkasi RSS Office bomb blast case."...(Interruptions)

SHRI KHARABELA SWAIN : You tell us as to where did you get this information...(Interruptions)
HizFarc Al & Az Yool oldl dlad 3| G, @l i 334 I &2 G 7...(uaeral)
FHTUfRT #ABNGA & 310U o oldl B3 Abcl| 3 U HATH BT, 3MUHT AT JATH & R0 3

a€) (zatmet)

* Not recorded.

AEFAG AAH & Ag soIdbl Well 3nea & b i sord Raenw @1 ar 2iedl & aa as Jolal & o dar orEl 814 ...(caaeel) &2 uRl ub ofdl,
a5 AR AW 8 A6 Jal oft 2fSrer o2 38 ) U6 dieral a1dt Son e .. (=M@

ANTAFET AT & 3T STar SIfSmg)

€| (czrauror)



Hesae Achla : Al a6 aeds, waofl 3, Aermg ¥...(auE) i 4 @2 JA@ar §...(=auer) aficors yferr & anssft B ad
3|...(cazmer)

ANTAFRY ABYG & 3MUCHT =T AT 2l 28T 3
€| (caraeret )
SHRI KHARABELA SWAIN : Mr. Chairman, Sir, please ask him as to where did he get this information...(Interruptions)
MD. SALIM : Please sit down. There are certain things, which you would not understand...(Interruptions)
SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, he is disturbing him; this is not fair...(Interruptions)
MR. CHAIRMAN: Mr. Mistry, please take your seat.
...(Interruptions)
HHTURT ALSNGA & scct-afcct Rars 3 ofdl oI 381 8
(Interruptions) €, *
Assac AchlA : 7BlG, A8 ATl I DR Sl 33 3)...(Exmrena)
A diet v81 § [ afdrcrons yfert & RUE ) smuml sz @ arfdv, ... (e

SHRI KHARABELA SWAIN : We know your ideology...( Interruptions) 1 am challenging you. Where did you get this
information...(Interruptions)

MD. SALIM : You sit down first...(Interruptions)

AU ABIG | @18 Aa orS ordl e,

* Not recorded.

Asaac Al © St &, Ale scon delsr w2 &, 7 Ao firforzez o1 goildl a1 § Aorpreft d seirre @ 3 afdrcrons yferr Stamgst off aoroar
ol Sil soddiPlerel fopen, 3 RUIE dfdrcreirs 3 Fiomard 32 Acel 3 Y9I 3| dd 368 Al Bl [ a=nn 3)...(cugerer) s A RPUIe FHorar Awd
g

auTafer w@ic & 3y el ara e Hifdg

3€ | (aurer)
AU HBGA & 31U 3efl @I ofde, DI SI8UCHAD drd 9 Dl

...(Interruptions)

MD. SALIM : That is not fair...(Interruptions)
Fsmafer srelea | amu 3fdy,

&€, (cauer)
MD. SALIM : (Interruptions) 3€!*
I beg your pardon, Sir...(Interruptions)
. 3 Bz raa (ss@) : (Interruptions) G€!*
Mesae Acila & ¥ oo 3z RAE ug 2@ g

This is despite the revelation during narco analysis of the accused that the Rashtriya Swaimsewak
Sangh...(Interruptions)

aHTafer AAkG : fp2ft vaggss & $eABN9I6l DY 31U AGal B Aol LA odl 2Raw) afe wIs sifdifee Stazgic A Al 3A®1 IBIA & ADd 3|



Hisaare archiar : St 1 [N24]

ANTUTT ABIGT & 3T 2 SCASI9ral DI ABT (S ordl D2 AT &)

HigFac AAA ; ALIGA, A5 dormrell aa1 fArwic APt 3 Stamgsil &b R2uld &) dior dcior féem &, 331 A Bl fifereez St aemans))
ANTUTT ABNGT & 3l deiat fo=, 32T SaM gl fforees Sft 391 ag ara zema & ord,

aiigawc ACHA 3 GRI 3nféel ST Foorell, erse=a aifw s, 22 smcaz, 2007 @1 &) a6 e snfémet &) As oligs © a2 i 3| 3 5} ugell
g,

* Not recorded.

Sir, I will quote.
oft T Farf : PR et of oft DS anféma ferza f&en, Al @=n ag andifeas 21 Sroen?
MD. SALIM : Sir, you control him.
A3 AGol Al P UGl DI &P & Al oIe1?
FTafey IR & A ) A arsa & R A ol ared 3, s ad @3
31T 31uefl a1 ofag,
MD. SALIM : "This is despite the revelation during narco-analysis of this accused."...(Interruptions)
ssimafer #1diew & acttar Sft, @ i oidf 3 e foremmmoie i o1dl 3 amu fepft $eAStorer @Y st U oidf B2 DB 3|
MD. SALIM : I am quoting an article.
ANTUReT #BIGA & 3MUol 3oft did @& &t 2, sfaidfl Sft 3B Siara oIl a1l dl G 3 Sard Gal|

AgFAc AchA & Sl 8, A oyl Uuz dlc oldl sl clfdbol 312 dletol Uz Al b oldl

HEIG, olics A Po Uass & dolld 88 Udbs o1, scllFc g3l 3i13 BRI, Yferl of 3olebl Udbs) Sd Jol<bl ollcb] Tollfelf31 &3¢ g3l Al A8 el
aetl &5 A JREAA P AR & 3R Iodlal AR &t foier oft &,...(xuaurer) 331 @ se1Re Gt acell A usd B! i W SIRT g3, ABRI,
A A ot AT gu Brordl e B olel sordica A 57 3nféaet A A8 wal RN 8 [ st 8l Bifsredd, sefersiar Ae-3mu, s ufer - &
3ic? v Wit Ma woft ¢ 2 5 A go1 1535 A 8| po ARaw seenfins e wiier oft 8, srcr-31c191 Stor &, srcTer1-31c191 SPIEI WP fRwIe sft
8u &, clfdbel usal A PR & Yidiics oilolel A b BI6l dl BRI RAABR TolRASSS 8l SllEall| SACTE &9 Dael & b ADR DI 3l =it
wiolc1 @l el f&et A ft aconall B as 3 Sren aifde sms Gor 3 Mwer 11 el 3 Bidol f3wle gu, o1l 3Acio1-31ci1 oIdol, IcToT-3IcToT
et onfdrer &, difdpor ol A el oft acan 3 DI AP WSS 3@ AP udBST Al SR 3| AS 96 oI SIATGIl 38T B Al 3 Foldl SIlal al, ad
1998 31 civz 2008 Ao v sft A WSS odl ums 9w 53 A ad 1993 & aw f[ARwicl &I acolr 3 S ADA & PRID ARTIARLS TIEIR
Aotol, G136 squfar, st aam B 15 el 3 Jor A a2 3, udS ordl o Ad 3| sAfere & waol arsar & b s1a @l seee Aar 2 Al sA@T A
3 b gefersiar sigf¥er & wdl waraiidl &ft, scree Aat ¥ arg b2 smRIfeRN @1 udmst ofdl sitolt, AT WG Yave 2 3)...(xatme)

FAMTUfT ASIGA & 30 3MUDHT dlcTol T eI AHATH 8l RN &) 3 el ar Ficar Hifdme)

AGFAG AchlA & 53 91 Bl Slolcll DI LI DI 1d Gol B fere sART A6 Weoll 8 &b IXDR @l usdl A &l 53 W2 &lol Goll AL & oclRT B
arG @Y Jicfl @a Jon [ uas AMarse wol gaim e, Yot wfrsre Y1 withal axb dicl 3 & a5 A Jstael 3, 891 el ¢ab @2 33 & 3IR b3 S/ 331
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SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, I rise to stand here to participate in the discussion on the Demands for
Grants under the control of the Ministry of Home Affairs for 2008-09. The Ministry, of course, deals with lot many subjects
starting from internal security to disaster management. As internal security is one of the major concerns of our country and
citizens, I would delve into it.

Every Indian today is asking why terrorism is rearing its head in our country. What is the Government's answer? Are
terrorists coming from abroad? Who are the locals who are helping them? Why are they helping them? My answer to these



questions is that there is very little fear of law.

A United Nation confidential report has punched holes in India's anti-terrorism preparedness. In their first ever scrutiny of
everything from national law to border check posts, to judiciary, to banks, to police work and to passports, the report of
Counter Terrorism Committee of the United Nations Security Council is a slanging indictment of how the country's counter-
terrorism structures are in disarray.[KMR28]

This Report was given to the Government in July. When terrorism in India, according to some estimates, has claimed
90,000 lives over the year, delegates have found that the country's laws on terrorist financing did not fully comply with the
UN Resolution 1373 adopted after the September 11, 2001 attacks on the United States. This is a serious indictment on this
Government.

Under the Prevention of Money Laundering Act, the Government has set up a Financial Intelligence Unit (FIU) in March,
2006. the FIU sifts through hundreds of thousands of cash transaction reports and receives details of suspicious
transactions. But has the Unit been fully staffed? Do they get adequate support from other domestic law enforcement
agencies? The Report says that there are no comprehensive strategies in place to prevent terrorist organisations getting
financial support. The United Nation's Report further states that the Reserve Bank of India (RBI) has developed measures
to protect the financial system from being used to fund terrorism. However, when counter-terrorism cases are not dealt
with by Judges who specialise in this field, the problems before the nation are that we have a soft law, slow mechanism to
counter terror and chaos in the courts. What has stopped the Government to have stringent laws, strict law enforcing
agencies and an alert and vibrant judicial mechanism, which can only create fear in the mind of the terrorists and those
who have a soft corner for them. Unless fear is there for law, how can the Government put a stop to it?

The Home Minister has tried to wake up States to the new age challenges of policing. Terrorists and criminals are playing
smart and using technology to their advantage. Sophisticated weapons and devices are being used by terrorists. Some
months ago, the National Security Advisor had underlined the rising threat of misuse of legitimate financial enterprises and
channels to fund terrorist activities. He had admitted that stock exchanges on occasions been reported fictitious or notional
companies engaging in stock market operations. Terror-market link is a serious worry. The Finance Minister has confirmed
it. Saudi businessman, linked to Osama Bin Laden is suspected of having made investments in our financial markets through
Participatory Notes. What is the Government doing? Is the Home Ministry taking cognizance of this?

India is now surrounded by a number of failed States. According to the recently published Failed States Index,
Pakistan, Myanmar, Bangladesh, Nepal and Sri Lanka, in that order, are among the 25 most unstable States in the world.
There are also nurseries of terror. If we had to check incidents of terrorism within our borders, we have to cast aside our
obsessions with Pakistan alone, and engage constructively with all our neighbours, especially Bangladesh. Political vacuum
has meant that terrorist groups are mushrooming for some years in that country. Analyses have linked the growth of
militant groups to the rising number of Madrasas, which are mainly funded by Saudi money. What is happening in India is
causing grave concern.

There are three issues which I would like to elaborate upon — naxalism, insurgency and international terrorism,
which are the three major threats to our country. Naxalism is attributed to social disorder; terrorism on account of
misplaced ideology; and insurgency is perceived as the result of lack of development. [r29]

Governments at different levels are battling on all three fronts with not much success as the increasing attacks
show. What is the remedy? International terrorism needs to be tackled with better diplomatic coordination and cooperation
with the neighbours. More money may be spent on countering terrorism and on training people to tackle the terrorists. If
after 9/11 the United States has set up a Homeland Security with vast powers and has been able to keep the terrorists at
bay why can we not do it?

There have been discussions on TADA and POTA. These two stringent laws have hurt the innocents and were not
successful in neutralising the terrorism, no doubt, but there is no flaw in the law. It is our inability to enforce it which was
compounded by lack of coordination across security agencies that gave rise to mishandling. There was no redressal
mechanism but some States have started enforcing such stringent laws in their States respectively. Maharashtra and UP
are the two such States. But the UPA Government thinks otherwise.

I, now come to the most shocking aspect. Today, one in six Indians or about 180 million people - thrice the United
Kingdom's population - live under the shadow of insurgency. And, Maoists have an influence in a fifth of the country's 600
and odd districts. Recently, it has come to light that naxalite-Maoist-sponsored Terror Inc's rogue chest is loaded with
Rs.1000 crore. The Minister may corroborate it or not but un-confirmed intelligence agency's estimates put forth that Bihar



is contributing Rs.200 crore; Chhattisgarh, Rs.150 crore and mineral rich Jharkhand contributes even bigger. How much
Andhra and Orissa contribute, I do not know. How much the Government is disbursing to the States for police
modernisation?

When the Annual Budget of naxalites is Rs.1000 crore, is it not an obvious source of worry? Is it true that on interrogation
some arrested urban supporters of Maoists have thrown light on an aborted bid to buy AK-47 from Australian dealers and
have them illegally shipped to India via Malaysia? I would like to know whether the West Bengal police have confirmed the
despatch of an Arms consignment from North-East via West Bengal. A hard look at the terrorists' strikes and the question
whether the Intelligence Bureau warning was acted upon are relevant not so much for fixing the blame as for the pointers
they throw up for the corrective actions required. The focus must shift to the ways of preventing such tragedies and should
they occur, responding to them.

We have an under-equipped, under-trained, under-motivated and under-resourced police force. I went through the Annual
Report published by this Government which has given the total authorised tentative strength State-wise and the actual
position/strength of palice force in different States. I would give the total. The total is 3886; that is the authorised strength
whereas the position strength is 3234 and in certain States where insurgency, Maoists or terrorists activities are taking
place, there the personnel is quite less.[R30]

The all India rate of conviction of crimes - recorded and prosecuted - still hovers around a pathetic 6 to 8 per cent. Is it this
pathology of system which led to recrudescence of popular violence? The ratio of police personnel to the total area served
is very poor and varies from State to State. The all India ratio stands at 42 per 100 square kilometres with one policeman
for 728 people. Around 6.5 lakh villages being policed by only 13,000 police stations. There is, therefore, an urgent need to
correct not only the police-population ratio but also train police which could respond to contemporary challenges and
demands by the positive value of police service. There has been a mid-term evaluation of the Modernisation of State Police
Force Scheme by BPRND. It is marked that more than 50 per cent of the fund is utilised in the police housing and police
building activities. There is a need, therefore, for technology upgradation. Differentiate between these two when bulk of
money goes to the State, more than 50 per cent of the money is invested in construction activity. I am given to understand
that a comprehensive composite proposal has been forwarded to the Planning Commission. This project is called CIPA
which would deal with crime registration, investigation and prosecution modules which is to be linked through broad-band
CDMA V-SAT network. This CIPA scheme is a path breaking initiative in networking the entire policing system of the
country. No doubt this will bring a perceptible change in the police-public interface. Therefore, there is a need to emphasise
on the attitude and behaviour of the police personnel.

HATIFCT ABIGA & 316 AT BIIY,

SHRI B. MAHTAB : I would now deal with the National Disaster Management Authority. I am constrained to state here that
this Government is yet to formulate a national policy on disaster management. It was in 2005 the National Disaster
Management Act was enforced. If a draft policy has been prepared by the National Disaster Management Authority, then
finalize it at the earliest. It is unfortunate that the constitution of National Disaster Respond Fund is still at consultation
stage, even though the Act came into force in 2005. Why is this undue delay? Is it because of the Ministry of Finance or the
Planning Commission or something else? We are informed that the Government has taken up the implementation of pilot
project for preparing a national register of Indian citizens and the issue of multi-purpose national identity card. At the same
time, you have another unique identity number scheme. That is being done by the Ministry of Information Technology.

Fsmufer sdkca | s &, 3@ 8l ok,

SHRI B. MAHTAB : I will conclude by saying this.
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SHRI B. MAHTAB : Sir, these are the points. Should I continue?
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SHRI B. MAHTAB : This unique identity number scheme deals with PDS and BPL scheme. Is it true that a Group of Ministers
has been constituted to see how the MNIC scheme and UID scheme can be converged? Why do you have this type of ad
hocism? The MNIC was launched on pilot basis prior to the announcement of UID scheme. Why do you run two parallel
schemes? Can the Government assure this House that after convergence, this programme be made feasible within a
reasonable and restrictive time frame?



Lastly, I would like to draw the attention of the Government to the issue of freedom fighters.[R31]
16.00 hrs.

Sir, I would like to draw the attention of the hon. Home Minister relating to the issue of s amman pension. It was
started in the year 1969 during the tenure of the late Indira Gandhi which has helped a large number of freedom fighters
who were poor and dejected. This samman apart from providing financial support, has given them prestige in the society
and also to their families. The amount of samman pension today is quite substantial and it has been linked to Price Index.
Now, they have been provided with a free pass to travel by rail. For this, as I was given to understand the Ministry of Home
Affairs has deposited a fund with the Railways. When I went through the Annual Report, I found that the total number of
freedom fighters who are drawing this pension is hardly about one lakh seventy thousand and odd. It was some four lakh
odd or five lakh odd when the scheme started in the 70s. My concern here is that most of the freedom fighters are above
the age of 75. I had made a request to the Railway Minister and now I am requesting your goodself, since yours is the
nodal Ministry which has made this fund available to the Railways, that you may please consider allowing them to travel in
Shatabdi and Rajdhani express trains. The number is less and the amount also will not be more as it is being reimbursed by
the Railways, if at all it is being done.

HTafer FBNE + 3WH U1 @ a1 3| A 9l ARYT DA DI I8 &)

SHRI B. MAHTAB : Sir, thank you very much for supporting this cause. I would like to request the hon. Home Minister to
consider this aspect and provide support and samman to the freedom fighters.

Sir, with these words, I support the Demands.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Si, today we are discussing the Demands for Grants of the Ministry
of Home Affairs. Our country is a very big country and the Ministry of Home Affairs has to deal with different types of
problems. It has a gigantic task. The House has to examine how this task is being performed by the Ministry.

Internal security is one of the important subjects being dealt with by the Ministry of Home Affairs. Unfortunately, there
have been several instances that disturbed our internal security in the last few years. There were inhuman attacks of
terrorism on mosques, temples, churches, public parks, restaurants. There is a feeling of insecurity amongst the general
public. There is a feeling that no place is safe today. But our people are courageous and they have risen above the fear-
psychosis that was sought to be created by these terrorist activities. They refused to be pawns at the hands of those evil
designs and refused to be communalized.

Sir, I come from the city of Hyderabad. It is a beautiful city inhabited by peace loving and secular minded people. This city
was rocked by repeated bomb blasts in the recent past. Many young and innocent people have fallen a victim of such
terrorist acts. Though law and order is a State subject, yet there has to be a co-ordination at the Central level to fight
against terrorism. Some steps have been taken, but as has been rightly pointed out by my colleague Md. Salim, the real
culprits, the masterminds, who are responsible for these attacks have not yet been identified and have not been arrested.
Every time there is an incident, we try to find out who are the people behind such acts and we try to nab some people.
Unfortunately, repeatedly there are attempts made to accuse people from one particular community for such acts of
terrorism. This is not only unfair. It is also a very wrong methodology of trying to solve a problem. Terrorism has no
religion. Terrorists are terrorists. They should be dealt as criminals [R32]only.

As if some crim[MSOffice33]inals or some terrorists belong to a particular community, repeated attempts are being
made to brand a particular community as if it is supporting the entire terrorism in the country. This is not going to solve the
problem. Moreover, it is going to create more and more new problems. Sir, in the last few years or probably in a decade,
about 70,000 people have lost their lives including 11,000 security personnel due to terrorist activities in the country. More
security people died than in all the wars which we fought. Every time there is an attack, we all feel angry but we feel
helpless. More serious efforts are to be made to prevent, identify and arrest the culprits so that terrorism will not be
repeated in the country.



16.06 hrs (Shrimati Sumitra Mahajan in the Chair)

Madam, my request is that diagnosis should be more perfect so that we can give proper medicine to prevent
terrorism getting repeated in our country. Terrorism in different States has got different types of roots. In Jammu and
Kashmir, it is different. In the North-East, it is different. And the Maoist violence is different in some other States. There is
also cross-border terrorism which should be dealt with more efficiently and effectively by strengthening our border security
forces and counter intelligence.

On this occasion, I would like to say that the Left Parties are supporting the CMP in which it was promised that an
Anti-Communal Act will be brought forward which will deal with communalism very firmly. There was a discussion about
this and it has been introduced. I do not know what is happening to it. This is the last year of the Government. I would like
to know from the hon. Home Minister whether the promise which was given to the nation to bring Anti-communal Act will
be fulfilled this year or not. Or is it going to be pending for ever? This will be, in a way, doing injustice to the nation.

I would like to say on this occasion that communalism is the biggest danger that we are facing in this country.
Recently, we have seen how the non-Maharashtrians and North Indians were attacked in Mumbai. It is an act of frustrated
political group which wanted to get some support from some sections of the society. The entire nation condemned it. But I
would like to ask, how did they dare, in a huge city like Mumbai, to come forward and attack a section of the society. It has
become possible because the Government failed earlier to arrest the culprits of communalism in Mumbai city. Those who
are supposed to be arrested after the Sri Krishna Commission Report and those who are supposed to be punished for their
earlier communal acts are moving around free and that is why, this type of frustrated activities are being repeated. What
happened in the Mumbai city is a shame for all of us. This will not help national integration. This will add to more and more
such activities to get repeated in various parts of the country. I would like the Home Ministry to take these things more
seriously, put an end to them and create confidence in different sections of the society, particularly among the minorities,
by providing equal opportunities in employment, in education, in budget allocation, etc. If that cannot be done, there cannot
be real national integration. I know that, by making this type of a comment, some sections will say that this is appeasing
the minorities and this is all for the vote bank [MSOffice34]and all that.

This is done by them exactly for the vote bank of the majority community and in order to sow the seeds of
communalism among the people. The Home Ministry has to deal with these issues very firmly and punish the guilty.

Madam, I would like to refer to the issue of naxalism which is being repeatedly discussed in our House also. It is said that
naxalism has spread and the naxalite activities are continuing in about 112 to 140 districts. According to reports given by
the Home Ministry, from 2003 to 2007, there were about 1,500 to 1,600 naxalite incidents on an average; civilian casualties
were between 450 and 500 every year; and security casualties were between 200 and 250. About 150 to 250 naxalites
were also killed during these years.

A lot of information has been given about what type of action is being proposed and what action is being taken by the
Home Ministry in collaboration with various States. But I would like to say that from 2003 to 2007, that is in the last four
years, more or less the same figures were being repeated. Naxalism could not be curbed. More and more police personnel
are being appointed; more and more modern weapons are being supplied. The problem is being looked at as a law and
order problem. Bullets are not going to solve the problem. It is again and again repeated by the Government of India that
they also agree that this is a socio-economic problem. But the socio-economic problem is not being dealt with in that
manner. In the last few years some special amounts have been earmarked to develop the areas where naxalite activities
are spreading more and more. Due to untouchability, caste discrimination, social injustice, poverty, and unemployment,
there is continued recruitment for naxalism. If you cannot solve these problems, you cannot solve the problem of naxalism
even if you provide ten times more police personnel.

I would request that land reforms should be introduced. Economic activities in the remote areas should be increased as
promised by the Home Ministry and by the Government of India earlier Whatever schemes are announced, they are more
on paper and less on implementation. I would like to say what is happening in Chhattisgarh, a State where naxalism is very
much spread. I had been to the districts of Bastar and Dantewara. Salwa Judum is being encouraged. It was created and
encouraged during the earlier Congress Government. It is being continued by the BIP Government. Salwa Judum is one of
the most unpopular organisations. In a way, the Government is spending crores of rupees, but the people are unhappy. The
people in that State feel that they are the enemies. There, human rights and civil liberties are being crushed in the name of
encouraging Salwa Judum. I demand that the Government of India should stop all the financial help. Even the Supreme
Court expressed its unhappiness over it. An Inquiry Committee has been constituted. There should be more proper and



meaningful reforms to solve these problems. It should be tackled as a socio-economic problem rather than a law and order
problem.

On the question of freedom fighters, in the erstwhile Hyderabad State, there were several thousands of freedom fighters
who applied for the freedom fighters pension very late. A Committee was appointed during Shri V.PSingh's regime. Around
13,500 names were recommended for the freedom fighters pension. For almost 15 to 20 years the issue has been kept

pending.[MSOffice35]
Here I would like to say one very important point. ...(Interruptions)
MADAM CHAIRMAN : Please conclude.

SHRI SURAVARAM SUDHAKAR REDDY : Madam, this is a very important aspect. I would like to say that I come from
Telangana area where thousands of freedom fighters are suffering. Unfortunately, the recent attitude of the Ministry of
Home officials is trying to deny the freedom fighters' pensions for those who are really worthy of it. For the last 15 years,
several committees have been appointed; and again inquiries and re-verifications are going on every week. They are dying
because of the old age and ripe age. As MPs, we feel ashamed going to the funerals of burns these people and apologizing
that we could not do justice for them when they were alive. A very few people, maybe four or five thousand people, are
alive. This should not happen. They should not be denied pension.

Madam, now there is a rule that a person who is getting the pension should recommend the case of others. If the
recommendation proved to be false or the application proved to be false, even the original freedom fighter will lose his
freedom fighter's pension. All those cases recommended by him are also getting cancelled. This is very inhuman. This
cannot be done. If an officer is arrested for some sort of a corruption, are you going to cancel all the allocations or the
orders issued by that officer earlier? What sort of thing is being done? Several freedom fighters' pensions were cancelled
because some of those recommendations which they had made are not accepted by the Home Department. This should be
corrected and this pension should be given. The bureaucracy should not decide whether the freedom fighters' pensions are
to be given or not. It should be a political decision and this decision should be implemented. The Ministry has decided to
give and how dare the pensions are again and again rejected! How many days are needed to deal with these cases? All
those names, who have been recommended for freedom fighters' pensions by the Special Screening Committee appointed
by the Union Government, should be honoured.

Madam, I would like to say that there is a wing in the Ministry of Home Affairs for freedom fighters. Freedom fighters are
being insulted and they are not allowed inside the office. There is an office for freedom fighters. The freedom fighters have
to stand outside on the foot path. Is it the way respect should be given for the freedom fighters? It is a shame for the
entire country. This should not be the way to deal with the freedom fighters. So, I would like to request the hon. Minister of
Home Affairs to look into these issues of our freedom fighters— I do not know whether they will be given samman or not
but —should not be insulted like this. All these cases should be dealt with properly.



SHRI A.K.S. VIJAYAN (NAGAPATTINAM): Madam, Demands for Grants related to the Ministry of Home Affairs is being
discussed now. I thank the Chair for giving me an opportunity to participate in this discussion. I also thank our leader Dr.
Kalaignar Karunanidhi to have enabled me to represent the people of Nagapattinam along with the people of Tamil Nadu in
this august House.

We feel proud of our unity in diversity. So, Centre must take note of the sensibilities of people of various States. Every
matter in the domain of the State Government must be carefully handled by the Centre. All the Union Ministries including
the Ministry of Panchayati Raj must take note of this.

Law and order and internal security are like two eyes of the Civil Administration in the country. They are shared by both the
Centre and the States. That is why the Ministry of Home Affairs spends about Rs. 21,860 crore on police. They include the
Central Security Organizations like BSF, CRPF and CISF that goes up to Coastal Guards. All the Central Forces must have
uniform service conditions and pay and perks. Wherever cross border problems persist, the Central forces must be vigilant.
They must defend our land while taking care not to offend the local people. In the light of Jammu and Kashmir experiences,
Centre needs to be careful. Like Jammu and Kashmir, involving local youth to defend the borders through Central forces
must be taken up in all the States including Tamil Nadu.[a36]

We are talking about jail reforms. Our laws aim at providing opportunities to people to change their lives. But,
unfortunately, the Centre has allocated just about rupees one crore for jails.

Relief for National Calamities is also under the Union Home Ministry. In this year's Union Budget, the allocation made under
this head is a meagre sum of Rs.86 crore. Allotment for Grants-in-Aid to State Governments is also a meagre sum of Rs.
269 crore. But the demands from the States are more. I wish the allocation is increased more to help the States better. For
instance, the flood-affected areas in my constituency did not get a better deal even after the visit of the Central Team
there.

When it comes to the number of incidents of violence and causalties of civilians in Jammu and Kashmir, the numbers were
2565 and 1092 in both 2004 and 2007 respectively. A big change is witnessed. It is a hope for the future. I appreciate the
Union Government headed by Dr. Manmohan Singh and guided by Madam Sonia Gandhi, the Chairperson of the UPA.

At the same time, the problems in the Naxal-affected States or in the North-Eastern States remain unchanged. In 2004, the
incidence of violence in the North-East was 1234; in the Naxal-affected States, it was 1533. In 2007, it continued to remain
at 1489 and 1565. The casualty of civilians also remains in 2007 at 498 and 460 in the North-Eastern States and the Naxal-
affected States respectively. In 2004, the figures remained at 414 and 466, which are more or less, the same. But casualty
of security forces is still more while the casualties of Naxalites are still less. So, there is a need to have a re-look.
Disaffection of people due to economic reasons must not be there, especially when an economist is at the helm of affairs.

More employment opportunities must be created and the misguided youths must be brought into the mainstream. The
Jammu and Kashmir experience shows that induction of the unemployed youth in the Central Forces as a special drive can
help the State and the country.

In Tamil Nadu, law and order is handled firmly. But the problems from across the borders especially in the Bay of Bengal
need to be controlled still better by the Centre.

For instance, the loss of lives of poor fishermen in the Tamil Nadu coasts is increasing. The hardships faced by the poor
fishermen are also mounting up. In my Nagapattinam constituency, it has become a recurrent feature. I would urge upon
the Union Government to take steps to protect the lives of poor fishermen.

Tamil Nadu has got a long maritime history. Probably, it is the Tamil history alone that talks about spreading Tamil empires
beyond the boundaries of the sub-continent. Such coastal people with a rich traditional background in sea-faring are
ignored. Such youth from such fishermen community must be inducted in the Coast Guard and in coastal policing. In the
absence of it, the local people in the coastal region will be exploited.

Strengthening the Judiciary and expanding its services will also really improve the law and order situation. For instance, in
Tamil Nadu, nearly 5 lakh civil cases and 4.3 lakh criminal cases in the subordinate courts are pending as on 315t



December, 2007. In the High Court, 3.9 lakh court cases and 36,000 criminal cases are pending. Prolonging the civil cases
also lead to criminal cases. Though the Chief Minister of Tamil Nadu is taking effective steps with Rs.100 crore of allocation
this year itself, the need for infrastructure is more. The massive programme of the Tamil Nadu Government will cost Rs.300
crore more.[R37]

Evening courts, alternate dispute redressal mechanisms along with mediation and conciliation are being
strengthened in Tamil Nadu. Introduction of Tamil as language in Madras High Court can also help ease problems. Speedy
disposal of cases may be possible then. I know we are not discussing 'Law and Justice'. We discuss only Home Affairs. But
that covers law and order and social amity also. Hence I urge upon the Home Ministry to go in for a coordinated effort in
this regard. To strengthen coastal security scheme, liberal assistance from the Centre must be there. As far as Tamil Nadu
is concerned, the need for protecting the livelihood of our own fishermen cannot be ignored. Similarly, mega city policing
needs more funds from the Centre. Modernizing police force also needs Centre's attention. Urging upon the Union Home
Ministry to help Tamil Nadu strengthen further the infrastructure facility for effective policing, I conclude my speech
expressing our support for this Demands for Grants.
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SHRI MADHUSUDAN MISTRY (SABARKANTHA): She had already withdrawn the statement, which was attributed to her.
He should not go on repeating these things all the time....(Interruptions) These words should be removed from the records.
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*SHRIMATI PARAMIIT KAUR GULSHAN (BHATINDA) : Thank you, Madam. I rise to support the Demands for Grants under
the control of the Ministry of Home Affairs for 2008-09, on behalf of my party Akali Dal. However, there are certain points
that I would like to bring to the notice of the Hon. Home Minister. Many Hon. Members have spoken about terrorism and
terrorists. But, I would like to draw the attention of the Members of this august House towards another facet of terrorism. I
am sorry that no Hon. Member said anything on this aspect of terrorism. When terrorists wreak havoc on the infrastructure
of the country, we can rebuild the infrastructure with the passage of time. However, once the psyche of the women folk of
the country is scarred, it is scarred forever. Women are at the receiving end of the violence unleashed by terrorists and
criminals.

Today, women are not safe and secure in our country. Women are being raped with impunity. Young school girls are being
molested and raped by their own teachers. Women tourists from foreign countries are being raped and murdered. It is a



matter of shame for the entire country. Women labourers working in the fields are not safe. Girl-students are not safe.
Women are not safe at their work-places. Atrocities are being committed on women throughout the country. I appeal to the
Hon. Home Minister to take stringent action against such criminals. A woman who has been raped is stigmatized by the
entire society. Her psyche is scarred. The entire society looks down upon her. I appeal to the Government to frame strict
laws to check the crimes against women and to give exemplary punishment to the criminals. Criminal elements go scot-free
in our country. They are not brought to book. Young men from the influential and affluent sections of society are involved in
these heinous crimes. Many a time, the sons of our police officers are also involved in these crimes. The need of the hour is
to provide capital

*English translation of the speech originally delivered in Punjabi.
punishment to these criminals. Only then can we rein in these crimes against women.

I am a woman. So, today, I will highlight the problems faced by the women. It is the responsibility of the Home Ministry to
provide safety and security to the women folk of this country. However, the Home Ministry has miserably failed to do so.

There is another issue that demands our serious attention. Female foeticide is on the rise in our country. Crores of rupees
have been earmarked in the Budget of this year for the welfare of women. But, mere allocation of funds cannot solve this
problem. Lakhs of cases of female foeticide are taking place in private nursing homes across the country. The Government
has turned a blind eye to this problem. I appeal to the Government to enforce the various laws in this regard and check this
menace at the earliest. The judiciary should be directed to give exemplary punishment to the criminals who indulge in this
heinous act.

Drugs, narcotic substances and intoxicants are being smuggled through the porous borders of our country. Young men, who
are the future of the country, are getting addicted to drugs. Heroin and other such drugs are being smuggled with impunity
through our borders. BSF and army are deployed on our borders. How then are these drugs finding a way into our country?
Why has the Government failed to check this menace? It seems as if some of our police-men and personnel of BSF and
army are hand-in-glove with these drug-peddlers and smugglers. Young men from the influential and affluent families are
involved in this illegal trade. Drugs and intoxicants are being recovered even from the police-stations. Several SSPs, SPs,
DSPs and SHOs are involved in this murky affair. Sadly, the Government has decided to look the other way. Even chemist
shops are openly selling these intoxicants. The menace of drugs will wreak havoc on our future generation. The
Government must come down on these activities with a heavy hand.

Madam, anti-Sikh riots took place in 1984. Innocent Sikhs were butchered. However, those involved in such heinous acts
were allowed to roam scot-free. Many innocent Sikhs had to migrate to foreign countries to escape police atrocities. But
the Government put their names in a 'Black-list'. The names of these black-listed men have not been made public by the
Government. These innocent people have been forcibly exiled from their country. These people want to visit their
motherland. I urge upon the Hon. Home Minister to make public this 'Black list' of people. The names of these innocent men
and women should be removed from this 'Black list'.

Madam, I thank the Government for starting the Amritsar-Lahore bus service. However, most of the times, majority of the
seats in this bus are vacant. People have to run from pillar to post to get visas in Delhi. People have no time to spare for
the bureaucratic red-tapism. So, a visa-office should be opened in Amritsar. Only then will the people of Punjab benefit from
this move. Also, granting of visas should be made easy.

Madam, the Punjab Government has opened a N.R.I. wing in Punjab. Many N.R.Ls visit India. They marry women from
India. However, many a time, they go back to the foreign countries leaving behind their brides in India. There is no one to
take care of such unfortunate women. So, the Punjab Government has taken the initiative in this regard. There is a proposal
to start a special wing comprising of police-women. This wing comprises of police-women. This wing will tackle the rape
cases and cases pertaining to N.R.I.s where women are involved. This is a commendable step taken by the Punjab
Government. I appeal to the Central Government to open a special wing comprising of police-women at district level too, so
that confidence is instilled in the women-folk of the country and timely justice is provided to them.

Madam, sometimes, people lose their passports while they are on a visit to a foreign country. They approach the Indian
embassy for a new passport. However, it proves to be a very lengthy and cumbersome process. Many a time, people have
to wait for their new passports for six months or even an year. I appeal to the Government to make this process easy, so
that people are saved from such an inordinate delay.

Madam, I have a very important question for the Hon. Home Minister. I seek an answer from him. This is what the common



man says : Why is it that the thieves and criminals start ruling the roost and commit crimes with impunity when the
Congress Party is in power at the centre or in the states? During the time of the erstwhile NDA Government, things were
under control. But, whenever a Congress Government is in power, such shady elements go scot-free. This encourages and
emboldens them further. I seek a reply from the Hon. Home Minister. Thank you.
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SHRIMATI JHANSI LAKSHMI BOTCHA (BOBBILI): Madam Chairperson, I thank you for giving me this opportunity to speak
on the internal security situation which is of vital importance to all of us and it is part of the Demands for Grants, 2008-09.

I will confine myself to my State, Andhra Pradesh. So far as naxal violence in Andhra Pradesh is concerned, the
number of incidents have come down from 310 in 2004 to 34 in 2007. Therefore, we can see that the Government is able to
contain naxal violence in Andhra Pradesh. I congratulate the UPA Government and the State Government of Andhra Pradesh
for controlling it but still, there are some sporadic incidents.

Development and peace go hand-in-hand. Good internal security situation will definitely foster faster developmental
activities. Here, I want to stress that internal security depends on the external situation and world events, especially peace
in our neighbouring countries. We all know that events and non-events in our neighbouring countries are having their
impact on the internal security situation in our country. Fortunately, the communal situation remains under control but
unfortunately, the terrorists are selecting soft targets. To check this, our country should evolve a zero tolerance policy
towards all terrorist activities.

The incidents of crime per one lakh population of our country is as low as 455.8 and out of this, serious assault account to
24.6. In 2007, incidents of terrorist violence increased marginally. Casualties of police personnel and civilians decreased by
9.6 per cent. There have been three major incidents of bomb blasts in Hyderabad and Lucknow. Many precious lives have
been lost in these bomb blasts. What is happening is that Bangladeshis are infiltrating into India and mingling with the local
population. After settling down, without creating any kind of doubt, they are indulging in terrorist activities in our country.
Many Bangladeshis are staying in India illegally. They have to be detected and deported to their country immediately. The
Home Ministry should also undertake a survey of foreigners who are overstaying in our country after the expiry of their visas
and suitable action should be taken against them. Participation of local community leaders should be enlisted to help
prevent terrorist activities.



In America, after 9/11 terrorist attack, no other major incident had taken place because of the unprecedented security
measures taken by them. But in our country, terrorist attacks are taking place regularly, one after the other OQur
Government also should take new and innovative security measures. Our people also should adjust to the new security
environment without blaming the security officials. The Government also should take steps to fill up vacant posts in the
police organisation. The Ministry also should pay attention to the modernisation of the police force. There should be
effective coordination among the State police forces. The Government should strengthen the investigation capabilities of
the police force by imparting advanced training. These measures will help in containing the naxalite violent activities, which
is the single most rampant challenge for internal security. This investment is necessary and essential if we need to turn the
tide in favour of the Government.

We all know that our borders with our neighbouring countries are porous. The fencing of borders should be completed.
Recently, Parliament had passed the Sashastra Seema Bal Bill to guard our borders with Nepal and Bhutan. I congratulate
the hon. Home Minister for creating this force.

The Government should check the flow of funds from abroad to the terrorist outfits through hawala transactions.

Women constitute half of our country's population. My hon. Colleague also made a mention of it while delivering her
speech. Most of the violent activities are targeted at women and weaker sections. Now, it is high time to control crime
against women. I demand that at least one women police station should be set up in each assembly constituency. There
should be a mandatory provision to increase the number of women staff in each police station.

For increased emergency response, I demand that double the number of fire stations should be set up in each assembly
segment.

I also request to allocate more funds to control cyber crime, which is spreading like a wild virus and affecting internal
security.

The police-citizen interaction forum should be given a legal sanctity to improve the coordination between the people and the
police. The ultimate solution for these activities is socio-economic development.

I congratulate the UPA Government for implementing various schemes, like the Prime Minister Gram Sadak Yojana, NREGR,
National Rural Health Mission, Sarva Shiksha Abhiyan, Integrated Child Development Service Scheme and various income
generating schemes of rural development. The implementation has to be done in a systematic and qualitative manner. It
also needs closer monitoring.

To conclude, I want to stress on the development activities under Indiramma Programme (Integrated Novel Development
Activities in Rural Areas and Model Municipal Areas). A comprehensive development programme on housing, social
security, health, infrastructure, education, etc., is bringing good results in our Andhra Pradesh under the dynamic leadership
of our hon. Chief Minister, Dr. Y.S. Rajasekhar Reddy. If the coordination is taken to a higher level, I am sure, the terrorist
and naxal activities will be greatly contained and the internal security improves and a conducive atmosphere for
development will evolve.

With these words, I support the Demands for Grants of the Ministry of Home Affairs.
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PROF. M. RAMADASS (PONDICHERRY): Respected Madam, I rise to support the Demand for Grants of the Ministry of
Home Affairs. This Demand is fully justified in terms of the functioning of the Ministry of Home Affairs. There are 10
Demands under which the Ministry of Home Affairs is seeking the approval of the House for an expenditure of Rs. 29,820
crore. You know that this Ministry is discharging a number of onerous responsibilities which cannot be or whose results
cannot be so easily quantified. It is easy to blame the functioning of the Ministry rather than giving concrete suggestions.
You know that this Ministry is involved in the maintenance of internal security, management of paramilitary forces, border
management, Centre-State relations, administration of Union Territories and disaster management. Currently, the Ministry
is implementing 22 very important schemes which have the potential of augmenting the capacity to maintain the internal
security and the law and order situation in the country.

So, for the implementation of these schemes, we require this amount of money which represents considerable
increase over the last year. Therefore, I submit that this House must approve the expenditure sought by the Ministry of
Home Affairs. One of the important subjects under the Home Ministry is the administration of the Union Territories. There
are seven Union Territories in the country today — five without Legislatures and two with Legislatures. One such Union
Territory is represented by me, that is, the Union Territory of Puducherry. Therefore, as a lone elected Member of this
Union Territory of Puducherry, I would like to indicate some of the unresolved issues of Union Territory of Puducherry to the
attention of the Home Minister.

This Union Territory was liberated from the French Rule in 1954. It was brought under the ambit of the Union
Territories Act, 1963. Now, the Union Territory of Puducherry, unlike Lakshadweep, the Andamans and Nicobars or
Chandigarh, has got an elected Assembly with 30 Members. These 30 Members sit in the Assembly and they pass
legislations. But, the pity is that even before the legislation is presented to the Assembly, they have to get the vetting and
approval of the Ministry of Home Affairs. They are the elected representatives of the people. The people's powers vest with
the Legislative Assemblies, but we have been asked to get the approval before that. Even after that, there is no guarantee
that it will be approved by the Home Ministry. A very pitiable situation politically and an untenable situation is prevailing.
Then, if it is @ Union Territory without a Legislature, the things are different. But, we have a Legislature, but for everything,
the Lieutenant Governor is responsible and the Ministry of Home Affairs is administering. Therefore, I would plead with the
Home Ministry that you should give us more powers consistent with the political dogmas, political philosophies of
democracy, because democracy can be enshrined only when elected people get the power. Therefore, I would urge upon
the Home Ministry to find our ways and means of devolving more of political powers to the Union Territory of Puducherry,
administrative powers and the financial powers. Then, when the time comes and when the situation is ripe, please think of
giving us more and more powers so that we are able to live as an independent unit within the Government of India.
[MSOffice49]
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The second issue is with regard to the local bodies. The local body representatives met the hon. Home Minister and
explained their plight. Puducherry was the only Union Territory where the local body elections were not conducted for 38
long years and these elections were conducted only in 2006, but necessary powers, functions, functionaries and funds have
not yet been devolved to the local bodies. This is also a serious democratic question in the Union Territory of Puducherry
which must be addressed by the Ministry of Home Affairs.

The third point is, Pondicherry city, the Capital city of the Union Territory of Puducherry is one of the most dynamic cities in
our country and there are a number of people who come to Puducherry and say that this is one of the finest cities in the
country. Small is beautiful is amply proved in the city of Puducherry, but this city has been kept as a 'C class city for a very
long time. In terms of urbanisation, the Union Territory of Puducherry is having 64 per cent of the people living in urban

areas which is the 4™ position in the all India level.

MADAM CHAIRMAN : Prof. Ramadass, please take your seat for a minute. Still there are 15 to 16 Members who want to
speak in this debate. 2-3 freic & 28t sl ard FHE @3 &7 Il S3 B W BEA 1 JFA @3l S 2 Afdsor A8l Jerer o1 eeror 31T 32
3-4 fdrore 3t swofl @ A @3 S/ aw As Bde Anm ordl adl, a3 @1 Wwrr vaAds e siar & cifdper it A aga oS @ swefl ara
@&
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aft arrer zar SISy,

AHTUFRT ABNGAT: 3BT DS 3[Uoll HTHUT I SHIoll AlE Al IADI 513 IdPK el
Prof. Ramadass, you may please go ahead now, but please conclude within two minutes.

PROF. M. RAMADASS (PONDICHERRY): Madam, Puducherry city is one of the most urbanized cities in the country today.
The Standing Committee on Home Affairs which visited Puducherry unanimously recommended that Puducherry should be
conferred with B-2 status and the Sixth Pay Commission is also concurring with this view. Therefore, the Home Minister
must immediately make arrangements to declare Puducherry city as a B-2 city.

There are about seven tribal communities in the Union Territory of Puducherry living here for more than 100 years, but
these communities have not been still recognized as Scheduled Tribes. We have made several representations and we have
given authentic evidence even to the Registrar General of India, but no action has been taken. As a result, these people are
languishing without the benefits entitled to them as tribal communities. So, these communities should be recognized as
Scheduled Tribes immediately.

Madam, as you know, tsunami struck in 2004 and the fishermen of the Union Territory of Puducherry were one of the most
affected lot, but even today the Government of Puducherry has not constructed many houses and only the NGOs have
constructed some houses. So, all the money that has been given to the Union Territory must be translated in terms of
action by providing houses to them.

The next point is, the financial resources given by the Home Ministry consist of two parts, one is Non-Plan Gap Grant and
another is Plan Grant. The Non-Plan Gap Grant is reducing year after year. With regard to the Plan assistance, the Home
Ministry has asked us to borrow from the market which is very difficult for the Union Territory Administration. Therefore, as
in the past, 90 per cent of the grant must come as Plan Grant. Then, Swadesi Cotton Mills and Barathe mills of the NTC
have been handed over to the Union Territory and we have to pay Rs. 38 crore for that, but the release of that amount is
also pending with the Ministry of Home Affairs. So, this has to be released soon by the Government of India.

My last point is, Karaikal district has now been declared as a district recently and we have to create a lot of infrastructure
for the social and economic development of this area. So, I would request the Ministry of Home Affairs to grant as much
money as possible under the Backward Regions Grant Fund.

Madam, administration of Union Territories is the responsibility of the Home Ministry. So, it must take into consideration
these unresolved issues which are pending for a long time and resolve them as quickly as possible. If it is done quickly, it
will go a long way in accelerating the development of this small but beautiful Union Territory with the patronage of the
Home Ministry.



SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Madam, I rise to speak on some law and order situation prevailing in
the country. I have materials before me to speak for hours, but I will do it within a short time.

We are faced with a situation that we will have to think of bringing fundamental changes in our investigating system. As
you know, our conviction rate is far below the international standards. If I may put it, it is seven per cent. That is, out of
100 cases so far registered and investigated 93 persons escape. This is the situation prevalent in the country and daily we
hear about dacoity, robbery, bomb blasts, human bombs, rapes committed in day-light and murders equally committed
along with rape. This is the situation now prevailing in the country. What is our law system? We will have to think about it.

I will illustrate my argument by a simple example. Let us assume for a moment that we could apprehend Dawood Ibrahim,
who is abroad and we got him, brought before a court of law in India. The trial will take years. During the entire trial,
Dawood Ibrahim will be a silent spectator inside the dock. He would have taken the burden of disproving the offence, but
the court would not allow it and he has no liability or burden to participate in the trial.

Qurs is a system, which presumes that accused be innocent and we are also bound to prove the offence beyond the
shadow of a doubt. This is the quantum of evidence that is required for proving a case. Now, all along, a witness will be
examined for years and at the last moment, the Trial Judge will put in certain questions under section 313 of the Criminal
Procedure Code and Dawood Ibrahim will answer those questions. After hearing both the cases, Dawood Ibrahim will go as
a free man out of India. The Judge is not duty bound to disprove offences against him.

Therefore, the first important thing is that the accused must be made liable to disprove the offences charged against them.
The law should be changed. It is not the duty of the prosecutor to prove the offence beyond the shadow of a doubt. So, the
law must be changed.

There are three types of crimes committed in India. One is State crime, the second is inter-State crime and the third is
international crime. The State crimes will be taken over by the State police. What about inter-State crimes and international
crimes? We will have to think over it.

I would like to draw your attention to the present law and order situation. Law and order is primarily a subject of the State.
The Central Government has no role to play in investigating in such cases and we have a premier investigating agency
known as Central Bureau of Investigation (CBI), which was organised under the Old Delhi Police Establishment Act. It
cannot suo motu take up the investigation. It will have to be entrusted with the investigation either by the State
Government or the Central Government or by a court.

When a multi-State or an internationally connected crime is committed in a particular place in India, the local police will
come into p[r51]lay.

They are not well-equipped. These terrorists have the most modern equipments. The local Police are quite incompetent to
meet such a situation. In the matter of crime investigation, the first information is the material information, and the
evidence collected initially is the most important thing. CBI comes into play after a long time. The terrorists who are behind
these offences have the most modern equipments, and this is the situation. So, most of the criminals behind these crimes
are acquitted. So, there must be an attempt on the part of the Home Ministry to change the law. You can have a discussion
with the State Governments in this regard.

Our founding fathers did not define federal crimes in our Constitution. In all other countries, federal crimes are defined.
Even in the American Constitution, federal crimes are investigated, and a federal agency is there but we do not have a
statutory federal agency like that. We have not defined federal crimes in our Constitution. The net result is that the State
Police will have to take up all these multi-State crimes and internationally connected crimes. So, I urge upon the Central
Government to tell the State Governments to see the situation, make them understand that it is not an encroachment in
the powers of the State because the situation is such that we will have to deal with the terrorist activities having network
throughout the nation, and the State Police are not competent enough to take up the investigation of those crimes. You will
have to make some procedural changes also. ...(Interruptions)

MADAM CHAIRMAN : Now, you have made a very strong and good point. It is really a very good point. You please conclude
NOW.



SHRI VARKALA RADHAKRISHNAN : I would like to make one more point. Now, all these crimes end up in acquittal. Why?
There are hostile witnesses, and it has become the order of the day. We will have to take up the case of hostile witnesses.
When an offence is committed, the most important occurrence is that the witnesses will turn hostile and the offence will
not be proved beyond doubt. So, the question of hostile witnesses will have to be dealt with and some provision will have
to be made to deal with the position of hostile witnesses.

Then, another important point, which you will have to bear in mind, is the provision about confession in the law.
... Interruptions)

MADAM CHAIRMAN: Now, you can make only one more point.

SHRI VARKALA RADHAKRISHNAN : It is an old law. Now, we are at the information stage. We have the most modern
equipments to record the statements of the witnesses. Previously this — confession before a Police Officer is inadmissible
under the provisions of the Evidence Act — may be correct. Now, the Evidence Act will have to be changed in the changed
situation because of information technology. We have every technology now. Even media processing and media trial are
also possible. Then, why do we not change this condition in the Evidence Act? The statement under Section 162 of the
Criminal Procedure Code can be dispensed with, and you can take the statement before a competent officer as a proof, and
that too recorded under the scientific method, which is possible now-a-days. Then, why should we stick on to this
confession before a Police Officer? So, some drastic changes are required to be made. We are the law-makers. We are duty
bound to change the law. Until and unless we make some changes in our procedural law as well as in our basic law, we
would not be able to deal with terrorism in this country.

India is having the largest number of terrorist victims and it is next to Irag. Hundreds of innocent lives have been lost due
to bomb blasts and human bomb blasts. The number of such victims in our country is equivalent to the number of such
victims of Iraq.

This cannot be prevented unless and until you come prepared on the recommendations of the Law Commission, implement
them and bring out a law with drastic changes.

I think that my friend, Shri Shivraj V. Patil will take this historic law and make some changes in our legal system so that
these terrorists and other heinous offenders may not escape.

With these few words, I conclude.
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MR. CHAIRMAN: Please conclude. You speak always. You speak on every subject. Then, why do you worry?
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Q. 21 Riz 2rae @ #tewaR emmufer Sft, sotige srell 3t Sof @1 9IRiol AlI 3| Pog, DaviR BT ) o=l iR 2ot iR e off oz at smoem
A G &l 3R Dog off AT 81 Al SHIA A, AT SIoN 3012 a1d &1 g AN [ 9 g, aifeponcdl &, s goren &l @IS drd dls orel
Al oG

dierdl el Ris (Seruz): asmafer Sff, 3 3muds snea A a8 sicqera &1 siofcroil I ol & s 3 dictol B fere xwsT g3 & 302 soidbl d1sg
@ &) 731 sfiars welt 8 aie & 521 e & e gdie B 2ReR @ Jarmas don [ sarl e O ReR S A E, aa A sAR! e T
913 & BIeTid age AGPIR &, 313 dga AT BICI Folle 3| 3 $AD [ FARDAIG oll AIEAT &) A 308 9t Farzwarg gon, Rioglol sl Sirot
33 gatfori &) saty oft gl & - ar as Sfamediow, SR, s gl ale QAR ISt 3, sodir ardt 3¢ B R ot atfori
&, soieb fere 3 e Awar g & &1 53 @ o1 wlot 3 3l i 368 sad fore towarG o digen &al? st oit wardishsr, d<hi ofie Sidieh adft
2, 3309 asi 425 siicrareil of Siel i areict Wit 3 vsite fper, 308 Brb sifersfemr &= sian 3) gomdt sz o 1500 suw 3 3100 suw sy,



ciftper dikh @ po ordl freran @iSih @ v werdiah fon san 2 sie ar silsareil 3 G aier A &) v snGat @ widtor @1 uia 2t FuR
faretenn 8, ag aga wa 3| As Io1d A Agd el 8 2@ 3, Sl Jor W fore Sl & 32 &, 3ot acdl B ferw 3y dercard wd sifordf¥es ordl asial,
308 sl adl, oI vd sRrme ordl 391 dl 308 s wal A Biclen? 358 A Hi G 3| asi $A W P o ciler &3 el 3, WA B2
eardisitl, @St ol SISkl o) o ordl fren, SNt &a11Y GGAGT UBISE U2 I WA 3|

A@lce, U asT Aacayul a1iet 3 i 3 331 aw 96 dicf} Sft w1 el [erron argen b 2 sft cfis? vd dvar sifw wfefemdic ©) U@ iftror ol
& o ag urfebadrel S 3z dai st fepdt uifdbadrol & cfisz A ub der AT D 363 dld D3| 33 dld DI 33 & oldl & b a6 aai Sl S~
@19tz @1 Hharem weem They have no right. 3t @=n f3eaa 2 o as asi sapz D3 dicr? 32 &or s sRardt Sft e dier 23 & i Jorh
e e der Hfifdsr wIs B @G Ioer dictoll 9% & a1 A weell argen b it is a serious note. ae Rt @ siftor o 2 Ry sl
e @l DS oft 36 @I A8 wE [ 391 sAB w3 o1 wwrar 39t i wltswarer I B33 B e w3t ot 31, g il I wior WAt arsar
3li2 so1 il @ a=m aifforz 32 You take action against these nonsense people. How dare they? drar smudt s Jrafdioror & fao Jor
YR 8, 331 el bt ancaft bt yrifset ordl &) =1 gaa ciokdl 8, Sid @3 AR ool wad & b @og 3l grn wadr 8 #f¥ets; 3 man g fo
304 cllold & 3 3PR &# cilvl f3og, ARG do1 D2 aciel Al B adic 8 smestl = dist amu clier w2 26 81, Rib el @1 e ot & amfer
oo saal BX &) oI & 3N o} T RYBIR9IGT DIl ATEA ) A clloT WY DY 3T A B, A=A T, S TSN MDY PRI AT DT DEA 3,
X oft Rog-afdcm ¥ uga oY 3, 45 ont B awT 3 F weon argeN R 301 e it B @G W A, $0& ANfEA W aAfFe R BE Rt
DRe @ Bl D) agl Risic ordl wen 3l oif wen ag dodt @) Rgic @ You must make the law. It is serious.

amufer a1dlcer, od wfdbeamnft swa-mrodiz 3 60 ad A ds &, diar diféwi 81 o &) 3o/l @@ Jen & b A of vaLeR @I dle Siel ADd &, of
IRUA dol ADA &) Iod AMEVAIS BT ADIol 312 didivet @1 9761 oIl frerar 8, A Riceta &1 RBogsht 60 aut 3 Sft 32 ) 3721 3231 @ @1 3w 2,
53 @it 3155 BN, UE 9 SHoter arear g2 Government of India should take interest. swop-aresfis 6t 2R @1 wior 21 f&2m vd sir
@&l 8 b 568 vl ofdl woln A vadl g, & vadt S 3 A ) &1 clor 302 vAvere e 3 b 568 Aeet Aol 3, wdl A amarst ot 3 siredt 3
UK 3MPUISS b cllol 31, 3o ol diol Brerofl off, St aerger off, A oft 368 ordl Rrer wré) &3 21 @ @1 3w 3 6 24 i sardt sRiFach &
8)[r53]

AHURT HASIGR, Jd ol arsd 3 o .3, B et asi 30 302 3ol & Bl ard @) &l U 302 dE fpen sardl sefler w2 gwol urfdbeer
3 JioreTT S gotol f&=m; ZaN2 el &t SwEftoll u2 sivren S dot srM, Afdsor zaTe cllsll @1 apft am dlsAore sl frem, w8 S widszame 3 s
Bt wafterer 3 wonn Safd as Fews uid 8?7 as s & fdeen 3 How Pakistan dare do it? 3ot s uid @t & sedone @2 form s
efioll @) Pw o1l fre

Sit &2 ol Sted-apodlz 3 ame, St Mt o1 B cller &, Piodlol deaiy B A fBogeirel I wsite fdpen, 368 st aw P ofdl Bien 368 =l
ISl St ot ¥ 8, 308 aell e ol fdpen o a1 87 sAY wEa-sii¥ P ol I ad 1971 &I ars1é A arun geren srn, dfdpor o1t 37 &9
wolrcl Steftel uIfepadror & dl 918 3B accl 3I6I dd Jol DIAdRI @) Sl ordl frefl; d et st dd gdiee ol fbw s & A seuide
a1ct 3) 9 Siretort ataar & fos dYE ancaft st amsSfedt e arsar 2 sl Rrrdt amsSfedt qe 2@ 8, a dse ufpzarsit 8, e st e
ofdl @ol1 ure, arg d uh.all.db. & angaft 8, = sea o el 8, Rft @ po ol firen,

ABlGa, 36l dAsa Mforn off oft st 3t g8 3) 33 wreflorer & aiie & arer shisw? Rordl wean g b so1 s@ldl w2 disarslt @A) 7 2= Dol
aigon [ 21g Jpiie 2) vl H was fpw w12, glorm snuds el &) et MU el 8) dsl #ff Apr sardl urct ol alie wral #ft st urdt &
IRDR &) PR 34 oft g2 clter Jeet ordl BieY, Al wa SiPt? A3t wrdl Jrfiorar 3

ABIG, cIRT 31, I As Bgon b A ol wgA Dl seroft f&eara A qol a1 [ Io8iol a2 SI-peallz B mre1 DI Bogerel & oradl A dIeT 3w
3ot gGorfen apft @ Jodiol 33 233 @l ol Silsy) fipaft o1 3P e wavrer ordl fern, b2t of o1l ywi? o Sireron aredn & fip seoft cruzard
aedl auclt o 38 37 2 vor.uga B Reara 3 &6 ag swa-woifls B wica: ub el B dolt 381 2 3R Regadrer @Y sictel @2 81 3) & 38
did} sft 2t Sieren arsar & R Sa A 53 A8 DI IR G, A A W2 3 S1FT &AM

HABIGRI, ITTE ot ol 3 cTSI$ cisSol o18 &) A WisH Wisc2 &) Joldi A P cllol 912 a1¢ 32 alar Y 3i6lG @2 b & ant 3me; 3wft am Sied-
o3 3 3lar & ofl ellel @ 3| 308 il A WsH wise: oI ool ol &= sRI &) 362 WisH Wise oI JfEepR ol &= sr 8 3 Sirotoll aladr
g o5 Y =il e o var 27 A dhe.Shdt. 3 Rgpeiic & aa @ 3] 3 snas amewr I daon aredr g 6 @eiiell, fdemar, woft, wgen w1 wst
uf¥err sl Rborars B diss of¥en 3 afefar ordl Bt o) 19 3w 2 Ko G owa-coalts 3 -l afcferi At 8, ARpor ot vf¥er A3 ware 2,
Fotat arrel dep waft aifetan ordf &€ site of 2t aaft arclt avot Bt warfdor s&dft &) & araan € @ amu warer o 3iiz gor of¥enst 3 oft srfefer @,

M3, cize 3, 3 A fifored &6t Barigar wiz sjict @1 JAWE w1 & 3 MUD s B 1w FIST §) towrarg SRIfdoa



[r54]

*SHRI HITEN BARMAN (COOCH BEHAR) : Thank you Hon. Chairman I rise to support the Demands for Grants under the
control of the Ministry of Home Affairs for 2008-09 and I would raise a few vital points. In this country, terrorism and
extremism were born when the partition took place. When India and Pakistan were carved out, this problem became a
permanent phenomenon and the persons who divided the country are entirely responsible for it. We are just bearing the
brunt of their misadventure. Especially I would like to make a mention of the Indo-Bangladesh border in West Bengal. In
the area, roads have been built, BSF camps have been set up at a distance of 1 Km each, fencing has been done to check
infiltration from Bangladesh. Crores of rupees have been spent for all these. I think the policy which has been adopted by
the Central Government is grossly trafficking just by constructing barbed wire fence in the bordering area. The border with
West Bengal is about 2200 Km long and only by spending a huge amount of money on BSF and fencing , nothing can be
achieved. People of the area are not benefitting out of it and terrorism is also not being checked. It can be seen that there
are gates in the entire stretch, BSF personnel are deployed but there is no let up in smuggling and illegal trafficking. These
have been going on since independence. Terrorists and infiltrators are pouring in and they cannot be stepped like this. The
gates are manned by the BSF jawans who actually help the smugglers to flourish. Nothing is done in this regard. I know
very well what is happening in the border area because I hail from that place and everyday I come to know of the problems
that are faced by the people. After 6 p m, markets open in the area, transactions are done at that time; at night with the
connivance of BSF, commodities are smuggled, even cattle are smuggled surreptitiously. This is the ground reality.
Therefore, security should be beefed up in the area. People today consider the BSF personnel as their foes, not friends
because just 150 yards away from the border, they are not able to cultivate their land.

* English translation of the speech originally delivered in Bengali.

What a pitiable situation they are in ! when a farmer crosses the gate with his family for tilling his land, he is not allowed to
come back for lunch. Situation is such that even water bottles are to be thrown across the gate. The cultivater remains
hungry and thirsty. This is the plight of the people there. This kind of inhuman treatment is bring meted out to them by the
BSF jawans and that is why they are considered as enemies.

In so far as border security is concerned, only BSF patrolling is not enough. So I believe that the people of the area, and
local police should also join hands to help the BSFE. There, in fact, should be a consensus among the people, police and BSF
- they should work together to tackle the problem of terrorism and infiltration, otherwise nothing would be possible. I
would urge upon the Government to close the gates which have been installed at a regular interval of 1 Km.

Approximately 3 lakh acres of land of West Bengal lie within the territory of Bangladesh. Either the Central Government
should acquire that land by paying adequate compensation to the farmers or the barbed wire fencing should be installed at
zero point of the border to seal it for good. Only then the problem can be tackled and this is my proposal.

The six districts of North Bengal are plagued by rampant terrorism. There are Maoists threats from Nepal, on one hand and
on the other, there are threats from ULFA in Assam. Along with those, the KLOs also pose a security threat in North
Bengal's Cooch Behar. Thus it is a burning problem of the state. Maoists are taking shelter in Siliguri and after the Bhutan
operation, the KLOs have sought the patronage of Bangladesh. In order to check the menace, security aspect of West
Bengal, particularly of North Bengal should be looked into.

I would mention of another problem here. If terrorism needs to be curbed, the exchange of 'Chhitmahals' or enclaves
between India and Bangladesh should be implemented at the earliest. Various treaties were signed during the times of
Jawaharlal Nehru, Indira Ganghi and Rajiv Ganghi but not a single treaty has been put to force. So on one hand terrorists
are imparting training to local youths and on the other they are intruding into our territory. Thus immediately something has
to be done.

The Border Area Development Fund should be monitored so that the money is properly utilised in the border areas. Also
the allocation of money should be increased in this fund which in turn, can be used to develop the bordering areas. This is
my earnest appeal to the Government.



MR. CHAIRMAN : Nothing will go on record, if you keep on speaking.
(Interruptions) G€;*
MR. CHAIRMAN: Shri Mani Charenamai.
... Interruptions)
MR. CHAIRMAN: Nothing will be recorded. Only the speech of Shri Cherenamai would be recorded.
(Interruptions) G€}*

MR. CHAIRMAN: Are you speaking, Shri Charenamai?

* Not recorded.

SHRI MANI CHARENAMEI (OUTER MANIPUR): Thank you, Sir.

First of all, before I come to my main point, I would like to thank our hon. Home Minister for releasing a package of relief
for ethnic violence victims in Manipur in 2006. A sum of Rs.8.80 crore was released. Sir, I would like to remind here that
still there is a demand for relief for more than 700 houses in Manipur and the matter has been forwarded by the State
Government to the Home Ministry. I would like to urge upon the Home Minister to kindly look into the matter.

At present, there is a burning situation in Manipur in the remote place of Churachandpur district. Around 20 children have
died due to prolonged starvation, prolonged malnutrition due to the on-going gregarious bamboo flowering. This is a very
serious problem. Hence, I would like to draw your attention and I would also like to remind you that the insurgency
movement in Mizoram started due to gregarious bamboo flowering. Starvation and famine took place due to this bamboo
flowering. So, if the situation is not brought under control, anything may happen tomorrow.

I would like to come to a very important point. The progress between the Government of India and the NSCN (IM)
has been going on very slow. This is making the Naga people very doubtful about the success of the peace talks. This delay
in finding a peaceful solution during these 10 long years is making the Naga people, particularly the youths, very restive.
This delay is not at all good for both the parties because the faith and confidence on the Centre is slowly eroding and it is
creating more room for the youth to indulge in more and more underground activities. If this situation continues, the blame
game may start between the parties involved in the peace talks for the slow progress and the Centre may ultimately walk
away from the peace process putting the blame on the other parties involved in the peace talks. I want to make one thing
very clear in this august House that if the Central Government's aim is only to contain the Naga underground group,
particularly, NSCN (IM), instead of committing to give peace a chance to the suffering Naga people in the North-East by
removing the injustice done to them, I am afraid, real peace may not return or may not come in the years to come, even if
the Centre is able to exterminate or abolish all the Naga insurgents groups. The Naga people deserves peace; their demand
is legitimate; and their demand for unification or integration to live under one administration is not at all unconstitutional; it
is not at all illegal. This has happened with respect to all the States of the country. The States have been formed on the
basis of language and culture. All the Nagas have shared a common history. They share common culture and tradition.
Their demand needs to be looked into. The tenure of the UPA Government is also running out. I would urge the hon. Prime
Minister and the hon. Home Minister to take a bold step to give peace to the suffering Naga people who have been fighting
for justice.
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MR. CHAIRMAN : You may address the Chair.
...(Interruptions)

ofiarcit @B Qrereln & S AN Pl SR TRIK & A 3 JIRIU I S ol @l # Afewr B ...(aeret) sl B ikiward] ufer deire
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SHRI J.M. AARON RASHID (PERIYAKULAM): Can you prove that? ...(Interruptions)
SHRI S.K. KHARVENTHAN (PALANI): What is going on in the House? Is it proper? ...(Interruptions)
MR. CHAIRMAN: Let her speak. You do not bother about it.

...(Interruptions)

ofiercit @ un graen : I @i QU @) S MU dler @ A a«a 3 Fol W@ ety Avmmufer ARG, A DA dler uSell) HS MU Al AIfdg

SHRI S.K. KHARVENTHAN : How can she talk about a particular community? ...(Interruptions)

ofiarelt wom oraen @ I f5ft wofordt & Raemw o1t Aer 3t g S Iwr B Icard 8, Sit wsar Ja g, 3A o6 At St B e 33 W@ g

MR. CHAIRMAN: Nothing, except what Shrimati Karuna Shukla says, will go on record.
(Interruptions) ...(Not recorded)
ofioretl asvm eraren & afe 72 Byed v smesn, Al 3 aer ordl el [N55]
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MR. CHAIRMAN : Nothing will go on record except the speech of Shrimati Karuna Shukla.

(Interruptions) 3€/*



*Not recorded.
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DR. THOKCHOM MEINYA (INNER MANIPUR): Mr. Chairman, Sir, I rise to support the Demands for Grants of the Ministry of
Home Affairs for 2008-09. While supporting the Demands for Grants, I seek your kind indulgence to some of my humble
observations on the overall internal security and law and order situation in the country.[R56]

The Status Report on the internal security situation rightly pointed out that the main challenges to internal security and law
and order situation centres around terrorist violence in Jammu and Kashmir, North East and naxal affected areas and
communal violence. While the situation in Jammu and Kashmir continues to show definite improvement, the overall
situation in Assam and Manipur in the North-Eastern region remain an area of concern. I belong to the North-Eastern region
and from that point of view I would like to report to this august House that the counter insurgency operations having been
stepped up in that part of the country, many killings are taking place in the name of counter insurgency. Killings of civilians,
security personnel along with insurgents are taking place. This is extremely unfortunate. The big question in that area is,



why killings of human beings by human beings are taking place like this?

Sir, Manipur continues to be affected by insurgent activities by a large number of militant outfits divided on ethnic lines.
This is in spite of the fact that a very infamous Act, namely, the Armed Forces Special Powers Act is still in vogue in that
area. Here, once again I would like to bring to the notice of the House that this particular Act is not helping to solve the
problem of insurgency in that area in any form.

MR. CHAIRMAN : You have to conclude now.

DR. THOKCHOM MEINYA : Sir, you have to give me some more time. I would like to draw your attention to the fact that
our Central Government had constituted a Committee under Justice Jeevan Reddy to look into this matter. The Committee
after having studied the entire spectrum of this particular Act and its effects has now recommended for repeal of this Act. I
stand for that. This particular Report is now with the Government and I would like to urge upon the hon. Home Minister and
the Central Government to look into the recommendations of this Committee and repeal this Act. ...(Interruptions) People
are discussing these security problems. This matter is being discussed at the Union Home Ministry level and at the level of
the Cabinet Secretary. In the last Chief Ministers' Conference at Simla, Manipur has been termed as one of the most
troubled States in the country. Of course, we do agree that we have got problems like insurgency, law and order,

extortions, killings, Govt's inability to spend money for various reasons. The hon. Members may feel bore about the fact
that I am repeating the same points every time in the House but this is also a fact that the people of the State are suffering
a lot and very badly because of these problems. I am afraid that the situation in the State might go out of control. The
State of Manipur is becoming lawless and the militant groups are playing havoc. They are threatening doctors, killing
Government officials including women and Hindi-speaking migrant labourers and extortions from temples are also taking
place.

18.57 hrs (Smt. Krishna Tirath in the Chair)
MADAM CHAIRMAN : If you have a written speech you may lay it on the Table of the House.
DR. THOKCHOM MEINYA : Sir, I am only referring to the points.

Madam, we cannot allow the situation in Manipur to continue like this. I would just like to disclose a very interesting
phenomenon. The very frustrating and intolerable question is, how can anybody who has taken the forbidden rewards of
corruption ever seriously do away with corruption? How the law-keepers who have joined hands in extortion ever be
interested in fighting extortion? How can dishonest contractors and businessmen having full knowledge that those who
make rules can be bribed ever refrain from taking illegal profits? This is the situation that is prevailing now. There is a
nexus all around. This is rather a merry-go-round. One is running after the other but nobody is catching anybody. This is the
whole problem.

Madam, I have a suggestion to make to the hon. Home Minister. We have got plenty of security personnel, particularly
along the international border areas in Arunachal Pradesh, Nagaland, Manipur, Mizoram and Tripura. The only problem is
that these security personnel are kept in towns and small towns. I suggest that they should be spread to remote places
along the borders. Now if that is done, and if they fall sick then, a hospital in that place would be constructed; for their
transportation to such places, roads will be built. [R57]

19.00 hrs.

If they do not have anything to eat, they will do agricultural work. If they do not have water supply, they will go for a water
supply scheme. If they do not have power supply, they will make some scheme for power supply. In this way, civilisation
will reach that part of the region and cover the disadvantaged section of the people who are suffering in the border areas.
Since we are all confined to small towns, no development is happening in the remote border areas. This is really a very
serious problem. Once the military or security personnel are deployed there, perhaps these problems can be easily solved.
There are many things which I would like to refute specially those expressed by the Opposition Members. But since time is
short, I do not take all of them seriously.

Manipur and Tripura were princely States and they got merged with the Union of India in 1949. When merged with
India, we had clear cut geographical boundaries. Manipur and Tripura were independent States. Therefore, we cannot
tolerate any compromise with our territorial integrity.

With these words, I urge upon the Union Home Ministry to look into this and I support the Demands for Grants.



SHRI T.K. HAMZA (MANJERI): Madam, I support the Demands for Grants for the Ministry of Home Affairs. When we are
discussing the Demands for Grants for Home Affairs, it is just and proper to analyse the situation in our country, namely,
internal security problems. Of course, law and order has to be maintained by the concerned State Governments but we
have to look into the broad aspects of internal security in the country. Even in the city of Delhi, we come across many
incidents of kidnappings, burglary, gang rape, dacoity and atrocities against women. We cannot forget the Gurgaon and
Noida incidents.

We see that naxalite atrocities are increasing day by day. They get money, arms and ammunition in plenty. From where are
they getting them? We could not take any effective action on who is supplying them. We are also facing the problems of
tribals in border States. Sometimes they are allowed to carry arms for self-defence but they sometimes join the naxalites.

MADAM CHAIRMAN: You have got the written paper with you. You can lay it on the table of the House because your Party
time is over.

SHRI T.K. HAMZA : Through the border States, people from neighbouring countries like Bangladesh are intruding into our
country. They are smuggling narcotics. Sometimes arms and ammunition are also smuggled. In the same line, terrorism is
also increasing.

When we see the real picture of our country, we may find that communal troubles are also increasing. Attacks
against Christians in Orissa, Gujarat and Bihar may be recalled. The places of worship and properties are being destroyed
and even murder was reported. Atrocities against nuns had taken place.

From 2005 onwards, we heard that the Government is going to bring forward a law to prevent communal violence. It
was the policy of CMP of the UPA Government to bring out an enactment, namely, The Communal Violence (Prevention,
Control and Rehabilitation of Victims) Bill, 2005. Four years have lapsed but this law has not been introduced in Parliament
by the UPA Government so far.

The people of Tibet may be here as refugees but how can we allow them to create problems here? They are making
agitations and holding demonstrations here. These may be controlled.

I have a word to say about freedom fighters' pension. The persons involved in freedom struggle are very few now in
number in our country. Some are getting pension but a section of them are denied the benefit for the reason that they are
not included in the list of Government of India. For example, there were struggles in Punnapra, Wlar, Karuvallur and
Kavumbai in Kerala and Telengana in Andhra Pradesh. Kerala Government is giving pension to people who participated in
the struggle but the Government of India is not allowing it. So, my request is that there should be a reconsideration of the
matter.

With these words, I conclude.

SHRI BRAJA KISHORE TRIPATHY (PURI): Madam Chairman, we are discussing the Demands for Grants of the Ministry of
Home Affairs. Peace and harmony are essential pre-requisites for developing and building a strong and prosperous nation.
For this purpose, the Ministry has enhanced its Budget allocation. Within these four or five years, the enhancement is 71.89
per cent. This Ministry has been given more allocation in comparison to other Ministries. In 2004-05 the Budget allocation
was Rs. 17,348.04 crore. In 2008-09, it is 29,820.99 crore, which represents an increase of 71.89 per cent.

This Ministry out of its ten grants is directly responsible for Grant Nos. 51,53 and 54. It has also been enhanced to Rs.
23,700 crore for the year 2008-09, which is an increase of about Rs.3,000 crore. So, it seems as if we are proceeding
towards a Police State from a Welfare State. But I understand that this is the compulsion of the Government and that is
why it is increasing the Budget allocation.

This Government has miserably failed in controlling or combating the worsening internal security which is the main
responsibility of this Ministry. The main challenges to the internal security are the law and order situation centering around
terrorist violence both in Jammu and Kashmir and other parts in North-East, naxalism, communal violence, etc. What is
happening now in India is causing grave concern. Naxalism, insurgency and terrorism have caused threats to India. It
means that terrorists can strike anywhere, any time and against any target. It is not only bad, what is worse is the way we
are reacting to it. This has exposed the Government's failure and weakness in the management of law and order, in the
affairs of internal security. It seems this Government has no political will. I am just giving one example in this regard. On
August 14, 2005, the Cabinet Committee on Security had cleared tough new measures to act as a deterrent against the



hijacking of Indian aircraft. On August 15, hon. Prime Minister, in his address to the nation, buttressed his Government's
tough approach, but the Government is yet to keep its promise. The Anti-Hijacking Act of 1982 is yet to be amended.
During these three years, it did not have the time to make necessary amendment which they had promised three years
back. They are trying to engage a political strategy, but hopelessly it does not have the power to execute that for fear of
political consequences.

I am giving you another example. This Government and also its allies are behaving in a way which is encouraging these
terrorist activities in the country. ...(Interruptions)

This country is completely kept in dark regarding the Jammu and Kashmir policy of this Government. ...(Interruptions)

What did the former Chief Minister of Jammu and Kashmir, who was supported by the Congress Party -- and they are ruling
the State together -- and he was also the former Home Minister of this country, demand?[MSOffice58]

What is the demand of the PDP led by Shri Mufti Mohd. Sayeed? They have demanded for use of Pakistani currency
as dual currency in Kashmir, and have also added that the Jammu and Kashmir Governor be elected by the State
Legislature, and phasing out Central services like IAS, IPS in Kashmir, and abolishing the application of Article 356 in
Kashmir etc. I want to know the reaction of the Government. Their ally is demanding such things and they are also ruling
the State with the support of the PD.P. What is the perception of this Government? Are they supporting the demand of the
PDP? Shri Mufti Mohd. Sayeed has also said that he would also meet the hon. Prime Minister and he would express his
desire to fulfil this demand. So, I want to know from the hon. Minister as to what really has happened to these demands. I
would also like to know whether the Union Government and the State Government of Jammu and Kashmir are also
considering safe passage of militants who have crossed over to Pakistan- administered Kashmir. What is the real position of
the Government of India? Is the Central Government conceding to this demand?

Madam, several parts of the North-Eastern Region have been in the influence of insurgency for quite some time. This has
been mentioned by the other hon. Members also. The number of incidents was 1,234 in 2004 and in 2007, it has increased
to 1,489. So, it has increased manifold. The civilian causalities have also increased in the North-East. Members have
mentioned about it. Even a CPM Minister of Tripura, an ally of UPA, has resigned because of his involvement in these
activities. Some allegations are also coming from Assam and Manipur. So this is a very critical area in the North-East where
the very important personalities, the Ministers, the Chief Ministers have been alleged to be involved in these militant
activities.

So, I want to know the actual policy of the Government of India, whether a high-level inquiry will be conducted, or a
judicial inquiry will be conducted or any kind of such inquiries which are necessary will be conducted. Otherwise, will it not
create such an environment and how will we be able to combat this terrorism problem?. It is not possible to combat this
problem of terrorism if people in the high positions are involved in these types of activities.

The security problem in the naxal-affected States is also very serious. The State Government of Orissa has also demanded
for more money for modernisation of police force and other things. I would like to know whether the Government is
conceding this demand or not. What is the Government doing just to tackle the naxal problem because it is also increasing?
The casualties in the naxal-based States are also increasing.

Madam, now I would like to come to the Report of the CRAG. The C&AG has also made some observations in their Report
No. 2 of 2007, Para 10.1 concerning I.T.B.P. and Para 10.2 on BSF and the Report of the Committee on Petitions in its
Seventh and Eleventh Reports and the observations of the Estimates Committee in its Eleventh Report. The Government
has not reacted or clarified to all these reports.

So, I would request the hon. Minister of Home Affairs to look into all these things because serious allegations have come
against the affairs of this Department. I would request the hon. Minister to look into all these things.

Madam, lastly, I would like to touch upon the atrocities on women and women trafficking. It is also increasing to a great
extent in the country. Why is it so? This is also the responsibility of the Government of India. It is not a simple law and
order problem. The cases of women trafficking are increasing manifold. What is the Government of India's perception?
What action do they want to take to control these cases of women trafficking that are increasing in a great extent in this

country?[a59]

So, in all fronts, I hope, we are just giving permission for utilising funds. Hence, the funds should be utilised properly and
the police force should be modernised. Whatever thing is necessary to just combat terrorism, the Government should come
forward to provide that. We are here to help them.



With these words, I conclude.

SHRI P.S. GADHAVI (KUTCH): Madam, I would like to invite the attention of the hon. Home Minister to the Status Paper on
Internal Security Situation. In this, on the Border Area Development Programme, hundred per cent Central funding is
provided for agriculture, social services, infrastructure and border security schemes.

As the hon. Home Minister also knows, there is the construction of one very important road called the Gadhuli-
Hajipur-Khavda-Santalpur Road bordering on Kutch — joining Kutch and Banaskantha districts - which is very much useful
for our security personnel, which remains incomplete since last more than 10 years. The price escalation has become
beyond our control. So, my only request to the hon. Home Minister is to see that this road, which is very important for the
security personnel, the BSF and also for the Dholavira site which is one of the ancient heritage sites on the border of Kutch,
is constructed. If it is done, tourists can very well easily go from Bhuj to Dholavira. At present, they have to take more than
six hours' time. If this road is constructed, then the tourists can reach Dholavira from Bhyj in two hours. The Gadhuli-
Santalpur roadwork has started ten years back and it still remains incomplete. So, I would request the hon. Home Minister
to look into this issue.

Secondly, I come to the initiative proposed to strengthen internal security systems. It has been mentioned:

"The Central Government will continue to coordinate with the States and closely monitor the internal security
situation in the country and provide all possible assistance to supplement their efforts and resources in
successfully managing the challenges and threats to internal security and law and order situation in the
country. "

The Gujarat Government is fighting terrorism and it has passed one Bill. A Bill was passed by the Gujarat Government in
2003 - the Gujarat Control of Organised Crime Bill, 2003. It was sent to His Excellency the President of India for his assent

on 15t April, 2003. Thereafter, some amendment was proposed from the Central Government. That proposed Bill was also
passed by the Gujarat Government in 2004. Since 2004, this Bill is awaiting the Assent of His Excellency the President of
India. What are the reasons for not giving the Assent? Why has Assent not been given when similar Bills are in force in
Karnataka and Maharashtra also? So, I would request the hon. Home Minister to see that the Assent is given as
immediately as possible.

Next, I would like to invite the attention of the hon. Minister to the Confidence-Building Measures. These measures have
been mentioned in this booklet. Several Confidence-Building Measures have been initiated as: Srinagar-Muzaffarabad bus
servce; Amritsar-Lahore bus service; Amritsar-Nankana Sahib bus service; The Samjhauta Express; The Thar Express;
Munabao-Khokhrapar rail link re-established after a gap of more than 40 years; Poonch-Rawalakot bus service. To join
Western India and the Sind part of Pakistan, there was a regular steamer service which continued up to 1967. It was
stopped in 1967. So, we have requested the Government of India to start the road link between Karachi and Ahmedabad
which takes only 16 hours. From Karachi, if one comes to Hyderabad in Pakistant, then to Mithi and then to the border, one
can easily reach India. Only the missing-link 35 is required to be constructed. If that missing link is completed, then the
whole Sind and the Western Part of the country like Gujarat and Maharashtra can be joined. So, we have requested the
Government to consider this request.

There is one submission. I would request the hon. Home Minister to consider my request. The Government of Gujarat
had requested for grants to the tune of Rs.113 crore for the period 2007-08 out of which only Rs.22 crore has been received
as grant by the Government of Gujarat.[R60] Still, more than Rs. 90.58 crore is awaited from the Government of India which
I would request the hon. Home Minister to see that the remaining grant is released as early as possible. I would also like to
request the hon..Home Minister to see that the proposals which were submitted by the Government of Gujarat for long-
term cost involved in reconstruction, flood proofing and mitigation and key infrastructure such as for water supply Rs. 56
crore, for power Rs. 150 crore and so on and so forth.

MADAM CHAIRMAN : It is written. You can lay it on the Table of the House.

SHRI PS. GADHAVI: The total expenditure required for these six critical infrastructure sectors had been estimated to be
Rs. 2284 crore. Therefore, I urge upon the hon. Home Minister to see that these proposals of the Gujarat Government may



please be approved as early as possible. I also lay it on the Table of the House.
*Madam, I rise to express my views on Demands for Grants from the Ministry of Home Affairs for 2008-2009.

Madam, under Border Area Development Programme (BADP), Govt of Gujarat had submitted a proposal for
construction/improvement of one of the very important Border Road covering Gadhuli-Hajipur-Khavda-Santalpur (in 8
stretches 151.71 Kms, joining Kutch and Banaskantha Districts.

This connectivity is in the area facing Greater Rann of Kutch, so that the mobility and accessibility of our security
forces improve further to maintain vigil in an effective way.

*3€|a€|* This part of t he speech was laid on the Table.

Morever ancient historic site of Dholavira, which has been declared Heritage site of Harappan age which is of tourist
importance, can be covered by the construction of this Road, which will boost tourism activities of that area to a great
extent.

At present for going to Dholavira from District H/Q Bhuj, it takes more than six hours, but if this road is constructed,
Tourist can reach Dholavira within period of two hours from Bhuj.

This road will also be much useful to BSF personnel who have more than 30 check posts in this area. Without this
road, BSF find it very much difficult to get their Daily Ration, Drinking water and other essential supplies.

The construction of this Road though sanctioned by Home Deptt under BADP and other Schemes more than 10 years
back, but not more than 10% work is completed, hence cost of this road has accelerated substantially. Revised estimates
for completion of this road has been sent by Govt of Gujarat to GOI, is Rs.127.11 Crores and I request Hon'ble Home
Minister to direct concerned authorities of his Ministry to see that work of this road is completed as early as possible.

Madam, I would like to request Hon'ble Home Minister that under various schemes, GOG had requested for grants to
the tune of Rs. 113.39 Crores for the period of 2007-2008 out of which only Rs.22.80 Crores of Grants has been received by
Govt of Gujarat. Thus, still more than Rs.90.58 Crores is still awaited from GOI, which I request to Hon'ble Home to see
that this remaining grant be released in favour of Govt of Gujarat as immediately as possible.

Madam, the Govt of Gujarat is fighting with terrorism and other organized crime, and to meet with all these
challenges, Gujarat State Legislative Assembly had passed one Bill entitled "The Gujarat Control of Organised Crime Bill" in
2003, and which was forwarded to H.E The President of India by H.E the Governor of Gujarat on 1.4.2003.

Madam, thereafter the Ministry of Home Affairs vide its letter dtd 24.12.2003 recommended certain amendments in
clauses 14 to 16, and accordingly again Gujarat State Legislative Assembly made amendments in the said Bill and again
sent back the said Bill for assent of H.E the President on 19.4.2004 since then the assent of H.E. President is awaited by
Gujarat State Legislative Assembly.

Madam, similar Bills were also passed by Maharashtra and Karnataka States and many other States are also having
such laws.

I, therefore, request the Hon'ble Minister to kindly see that this Bill receives assent of H.E. The President, as
immediately as possible.

Madam, I would also like to request to Hon'ble Home Minister to see that the proposals which were submitted by
Govt of Gujarat for long term costs involved in reconstruction/flood proofing/mitigation of the key infrastructure sectors
such as

SI No Item Amount (in Crores)




1 Water Supply Rs. 56.06

2 Power Rs. 1104.16

3 Irrigation Rs. 43.79

4 Health Rs. 98.73

5 Roads & Buildings Rs. 557.68

6 Urban Development & UHD Rs. 960.72

Thus, the total amount required for these six critical infrastructure sectors had been estimated to be Rs.2280.44
Crores.

I, therefore, urge the Hon'ble Minister of Home Affairs that these proposals of Govt of Gujarat may please be
approved as immediately as possible.

I would like to request the Hon Minister of Home Affairs that with our neighbouring country i.e Pakistan, we have got three
road linkages i.e from Kashmir, Punjab and Rajasthan. Similarly, it is very much necessary t have road linkage between
southern Pakistan i.e from Sindh side and western India i.e States of Gujarat and Maharashtra. I have many times
requested GOI to consider the proposal of having direct land route joining Karachi to Ahmedabad (via Hyderabad and Mithi
in Pakistan and Khavda, Bhuj in India). By this route, business between two countries will be give more boost and also
there is a long standing demand from people of both the countries to visit pilgrimage places in both the sides. Here, I may
mention that in my Constituency, a large number of Dalits and Sodha Rajputs and other people have their pilgrimage places
in Pakistan which are known as Pithora Pith and Hinglaj Mata and on this side of the border, minority community in Pakistan
and also Muslims have got their pilgrimage centres in my constituency i.e Kutch Districts known as Hajipir, Matana-Madh
and Naryan Sarovar and Koteshwar.

Secondly, I would like to request the Hon Home Minister to consider the long standing demand of simplification of
visa formalities for the persons desired to visit Kutch in Gujarat from Pakistan.*

*DR. K.S. MANQJ (ALLEPPEY): Madam, thank you very much for having allowed me to participate in the debate on
Demands for Grants for the Ministry of Home Affairs. I congratulate the Government for taking the discussion on Demands
of Grants for Ministry of Home Affairs, which look after the internal security of the country.

The Police Stations attend to one of the most important sovereign functions of the State of protecting the life of the
country. They do the services of protecting the country by the BSF, ITBP, CRPF etc. and protect. Security against the

extremists and criminals as well as foreign inspired terrorists. Many police personnels had to sacrifice their life while
defending the country. During the period from 1989 to 2007 there were 19000 police officers lost their life. More than just a
law enforcement agency, the police is as all purpose public services attending to even distributions of stations and dealing
with all emergencies. They have to most efficient hours of work in stress and strains.

But there is growing anxiety and resentment among the police personnel right from the police constables to the senior IPS
after the announcement of the VI Pay Commission recommendations. They feel that they have been degraded by the Pay
Commission and this has demoralized the entire police force. I would urge upon the Government to look into the matter.
Now the Government has constituted a Committee a Committee of Secretaries to look into the matter. I would suggest a
group of Ministers should deal with the issue.

Madam, even after the growth of police force is higher than the population growth, still police population is only 1:699.
Police from State should be strengthened both in Human resources and in form of skill. For the State, it is mentioned that
out of Rs.3740 crores rupees allotted for modernization of police forces, Rs.1607 crores have been unspent. This should not
happen. There should be a short and long term modernization plan for the police force.



* Speech was laid on the Table.

The existing Police Act, 1861 is very much outdated. This should be amended. Even then a draft Model Police Act is draft, it
is not yet amended. There should be fully amended of the Police Act.

Community Police: In view of rise in police crime rate and constraints in the number of police force, the idea of community
policing is a novel idea, and wherever it was implemented, there was a well acceptance from the part of public also. It has
even changed the concept of police in common man. This has brought down the minor crimes also. This concept of
community policing should be scientifically implemented in more number of police stations.

Recruitment of Retired Defence Personnel in Police and Para-Milintary Force: Defence personnel retire at a very young age.
If they are retained to the State Police and Paramilitary force PMF therefrom get more trained manpower and the amount
spend for training could be spared.

Recruitment to Delhi Police: Delhi Police force come under the administration under the Home Ministry. Being a police force
deployed in the National Capital, recruitment to Delhi Police were held in almost all States in the country. Similar to the
recruitment in the Defence Services. But now it is stopped. In 1982 when IX Asian Games was held in Delhi, more
personnels were recruited to Delhi Police. Last recruitment was held in 1990. Since it is stopped, regional representations is
not there in Delhi Police. So I request to Government to restore the recruitment drive in the State which is there for CRPF,
CISF, ITBP etc. in view of ensuing Commonwealth Games of 2010.

Attack on Christian and minority Institutions: Attack on minority institutions especially attack on Christian churches and

minority institutions have been increased in the recent past. It has created sense of insecurity and unrest among the
Christian in the country. Govt. should provide special protection to these institutions in places where such incidents have
occurred.

Lack of infrastructure in the Border areas especially in the China Border: On border areas, lack of infrastructure facilities
both transport and communications facilities, Government has taken various steps to improve this. Border Road
Organisation is doing a lot of construction of work there. But the manpower of BPO have not enhanced. In spite of more
and more work entrusted to them. Human Resource Planning should be done for BRO and recruitment ban as per Annual
Draft Recruitment Plan(ADRP) should be exempted for BRO and other Police Force.

Disaster Management: Government has passed the disaster management act and National Disaster Management Authority
is yet to began. This should be launched without any delay.

National Calamity Assistance to the State: Government is providing assistance to State Government in cases of National
calamity from CRF/NCCP. But there is undue delay in sanctioning these grants to the State. Very often these grants are
sanctioned after the on-the-spot visit of the central team. But usually visits of these teams are delayed. Recently in Kerla
devastating damages caused to the paddy crops and other cash crops due to the unprecedented unseasonal, torrential
summer rains. Members of Parliament from Kerala raise the matter in the Parliament, State Government has written to the
Home Ministry and Agriculture Ministry. But the central team visited Keral only after two weeks. It is learnt that the officials
from the Home Ministry appointed for the visit was on leave. The team has to wait till that particular officer to join duty
after leave. So I would suggest the Ministry of Home Affairs should establish team comprising officers from the Ministry of
Home Affairs and other concerned Ministries and should visit the affected areas immediately and a time frame should be
made for this. Guidelines set for provide for cash assistance should be modified.

Madam, sea erosion is a natural calamity taking the life and livelihood of many coastal people every year. But it is not as a
natural calamity for providing financial assistance from CRF and NCCF. Government has appointed the 13th Financial

Commission. Ministry of Human Affairs should recommend the 13" Finance Commission to include sea erosion as natural
calamity. This is very important in view of the global warming and water level rising to the sea.

Swantatra Sainik Samman Pension (SSSP): SSSP was instituted to freedom fighters in15th August 1972 to commemorate
the Silver Jubilee of our independence. Now we are commemorating the Diamond Jubilee of our Independence. Sir many
Freedom Fighters of Punnapra-Vyaler Struggle, Kayyur, Karivekoor, Kavumbai, Morazha and Malabar Special Force. Struggle

were not awarded SSSP. Those who are participated in this struggle and recognized as Freedom Fighters by the State
Government should be awarded to SSSP. A political committee may be constituted to scrutinize the applications of the




freedom fighters and there should be no further delay in this regard.

Amendment of Police Evidence Act: In many police stations, there is piling up of vehicles arrested in various cases and kept
it as evidence. They will remain rusted there and the entire thing get waste. I would urge upon the Minister to amend the

act, so that after taking the evidence, these vehicles can be return to the owner.

Security to Metro Rail should be enhanced: In view of the terrorists threats and the damage that may occur in case of
attack, enhanced security may be provided for all the important metro rail stations and baggage security facilities should be
provided into the Metro Stations.

With these words, I would like to support the demands for grants for the Ministry of Home Affairs.

MADAM CHAIRMAN: The hon. Home Minister will reply now.
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ABGR, P12 831 $corct RBraadf¥dt B 2ider 3 faare @2t sme, @) 9 U adrolt arsdr g &b sard ur it s 3, 82 At Gl Aot-2a0ar 8l 3
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g aIe A&t & o 3 U MU €=0lot SRM & 3112 &31 33 &lol 3 2XToll g G131l 3| $A DR DY Yol DI AIDR B Dol & 302 & 304 AR-AR
@Il B oo dier 328 3) garal wal & [ Jo1 3 SorizRn a6 3@ 8 i 82 Alel &9 oI -0l wielol doll 38 &, Afdver el sicr-sierar ugfer A
@A ©2 B 3 Al AP gfer & sft Fizeen acroft Al 3z Radf¥d we serGr Jad av2en Aol v Hielofler G of sl wal 32 as & A
@91 A @8l b R8I & HE B DA AGed DI ATGID A AfeIe)| RS BT Ased 3dall & &, Breen Rt @1 3 s e u2 off U] et



Iol Soll B1oT, SAGT EI<k 2ol S9N, SAIGT HofeI 9Ifep Sofl dlefl, ordl e 3ii A ol Ble 3l e b AGCa DY AGIol BloN| 33 A 3 Gl
35 @RI A @i G 3 73 aga wolt B v P I AR o 3 el féren, Bl AsrI, 3y ygel, vrilses i srswus & A3 3
Jogiol 331 @1 B fo1u et aste A wor1fIl @ asrn ) $ad 1w g9t Jorw! YfdpaIsicT wol adal, 3ifdtclogol aell a1dal sroer el @l off i
218t @aoll argon &b 3mu sft 3ot asic @Y dGTsE avlifty ol av s @i oidl aden) smubt Sierepst I fore 3 waon aradr & b Pog, AXDR o
oft 331 3idr 31 Do IoM &) U JFAIIA A3 dict 38 A o5 3y 2l Afors<] @1 uferst & w1 & fére aga dan & 32 &) aaol 331D 3libs fGu &
fop freser ar= 2nell 3 i Brforedd of 72 yferera awm somwn fpar ) wsrRIe, of gajpll &t & iz a9l 72 yferera a® okl &) d s 36 & b a=r
311U etz Fee A yfert e ottt oif 33 37 A waoll aradl & b Aeriber B forw oft Jyzgn B smaveraar 3 el e B Aciber oidl & Jaeft
& 3ie derierr & Wi e ofdl & Al &) As MUDY SHlotoll MAYRKD &) dH St Waa oM §, A ifdes srcdl e ot B fore 3om &, A
&IT61 91 oMl 513! &) Gatol aad 2 AT ATPRI Bl Dal b 3 3ol gferr act bl = 3 aalasl Hifde) s dl agd @ Game! u2 @il ™2
32 &) &l divauw, wudd 6 aerferied agrs &, smsdididt @t 20 aeifereat age & fore ¢ 3@ & aii uia-are 3 I8 I3=T da@ds2 al-dlar 3t
D Ugd SNusil) ARG, AIDIR DY Sd GoTol aedRI dY oaiol @al b g 50 Golz agros) 3my yger 3 marl dl Joalol wal b g dir e
G109 wellee 3 smavs o sft agrer & ara wdl 3 Y el Sl 3 afe ol aGIis Al et oidl dcen; U ard Sit 8 ALl 3 38 3,
a8 AE & [op 301 urat Sit yferar bt 2izcen 3, 32 off A5 ARI @ Sl waa 3o arfde A, as it ordl o1 &) A 301 el B o1 ordl ciom,
cifepel GI-amR s B3 &, Sisl ufert &t 21 yferor, 24 yfererd, 28 yferora awm ddbefiar &) smu smueft wif & ug o1dl 813 iz g, dI wéal fib
31T w13t @ i1 G, dbg, aal A 3Muh o Wil §is1 Jom; dbg, & fore aa vas gia ol 8, 30 yidl @l g @1 GXiell 3| 31U 3Uel Yid &I ddsafier
@1 9130l DI DT HIfS1e) U6 &0 Aa Al A Te 2@ & Ak y3t Weolt 2 &y Jordt Frst 3 am sk 8 b g1 S w6 3@ &, a6 Repa gHea @ g
wareft dd2fisr wY 91201 aga S1sdl 3, @8 &Iar Iod adrn 3[r65]

©E clivll of Sictofl o1l A3 8, 3A a2 ol 3l uart gsiR @ @1 o e §) AdvAisr @ g1 wol @I o A ©2 28 &) & o =8l w
3 efte A oEr @2 2B &) yfert d aseigsioel B fére Rodon G fe=n srn? pw MRl of a8 wal b arsolssivel & o smu sigs ordf wad
8| &1 3NDs &l & fop fberol A f&w, AR &9l =1 Ul &6l M2AS FUE B AT J &w, A2 gidl & a2 37 &0 aan 3, b2 a1 yol ol 8
ag G2 ¥ ol g31, ag Ul dlel FIed @53 Al 87 A6 Ul Al IT Ioldic d) Xl Dol 3| PR ICT Soldc of Tard yferord ar =i ordf
fepem, ot &1 361 forctt et & [ 3y gAY 2 B 33 swwar fore B, el gferr @ gwea wa d e Gifde) s aw snudbt gferr
ATt otgl 8ell, aa aw s o oft o oidl dn sl St Bg W B S gferd 8, 33 @iy A snudl AT B e 7 aarel as g
fes wdta-wdla Ao A R yferer yferr arse uz onft @it 3) as wrse Bt Jpan & o el 3 2fmadiew & Brb gl @t Ja & fore 3, adt
diverow, s, verved, s AEwe A AW G ardd w el gt 3 Sceioor add we Wi ol 2, asi Qe st &, R
uenaifl uz Wil 2| Sevolgrere arg: Uz Gar-fiferdt wial 8, fowrd! Jizen & agr 32 &) s Hsmedior & el @t 368 S &, ser & famdios
faperoft 317 Mtamediew 12 yial 3 S &) 2fsmediew o s iar & - Rord gferr Rerd gférr @1 sicrera & o & fére asi smost siiz wre
d aIg AU 310 SI6aY sHel 3168 Rord gferar 1, A st ¥ arg amar st &t orél) &3 by ar-ar war s 3 b gar 3nuds e e ofal agra
g
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off Brazrst far. urélet : @&t &1 g 3@ & b v Fee B ur A &R, PR 3T AU ordf ASEY, Al gAY I Bt ALl DY BA YA DIBN? VA Al B
ot gt ot w2 A 3| as ford gferer Yoegerz yferst at ol 3) 33 @t wzont St 3| & et RN A ar @2 2@ & aie Fgoft Ht ara 2 o
garts el sisibet A8 TS 38 8 3l 331 efte & i el &l a1u 8, sAD! 2 aga goll &) Pw clloll of Dal [ 3ol ar fper? dar dl e
ciféper Pw ordl 3 A JUD) T IS ? DS Soll ol sl A ofdl 3) sl Yfer ol doral P fere fpaor 83 few & aiir 3ol fdpaer wome
&) satol 2,588 yferar ¥eoidt @elre & 3i? 3o gfert & fére it @ dete &, Joidhl e awdla-mdla 58 suie 8, aise Afdwea 19 soir 6w 2 apft
a1 or 5 A otz A At o1, A sicton usar 3, as actedl oft o1l 3 19 som2 ACE s Asi A d ) MfFepr-ad Awcar wita-wda 19
aol fou &, 27 aaire #les Asfvea o & sl 5l Aqued & &, 331 siis & amum! a1dl gom A sias off ¥A & b seR 3 MU &1, dl am
a3 %91 & Sivsy 3 A s ofdl gan b aatol fbdol vorue s &t 3, u. . 47 ¢t 8, val. val. Bf¥ac & 2, varuen fpdsft ¢t 8, sadb
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SI%2 glofl aifdw) ama s aat o &, a & oft oo freredt &) smu Sit e 8, 331 @ o) A2 ol & i Bl IRPR DY Be AD 8, IoRA
feorct @3 I &, Afdbol IoTd! B ofdl ©2 Addd &, q FHI2 QAT B clloT 8| 30Dl Goll BAIY A DA oldl &, &MY W DI Goll 3| &I ol
AGS SI%2 @2 Ahd 3 Afdbol TP @aal U2 Ba D& Abd 3| Afdbel A2 J91 B clloll @ g slcrawad! o1dl Aloft aifde 6 T @ &3t w6 A
@Il &, Ase JIDR D PO ofdl ol 3| sAfere ol amuen A oot aars)

ArSolissiorol 3ufe; & @i 3 & wgoil oidl arsan cfdbol wsi aal i aen 382 3k A Arerofler A= of v Jarcr oI BRI S G2
IMRRI of ¢ f&el) ueh HAloloflel IS of dal [ 3 algfcrsa 3z H3¥se vadifadial o waledr A ARBe, U ARRA A b sy ksl
ATTofl* G2 of el 5 MU gga AAsGR 2 Afdser 9RIG MUt fder uraR a1 8, woar A o Hifse) sAwT FAae aon 37 o off fars
fean, i 331 FHuz alicll aetol Bl ST 8l Al aAcsy) GAL Hlolollel Al of st Aol 3 Wal, G 8l wal, MU AW6l Gal 32 ol st
Foll| 358101 aI Wal? Ioalol wal b doga 3z alleft A A 11X et Aot arct o1 8, 3mu o1 rer AR A axifa Hifdre) soaiar war s afey



3oIdl Arclt s1er TR & A1 3 Janlve, AP spAR 8l 261 8 dl 3A goa bifsie sl afes yedlr sRwemer 3 a1 334 g2 Hifse 3ii s2rdbt
aslg A v Al Gar BIfSm 3z 33 g1 BIfSm MU ST arse 5 AIDR B ol g1 T DY Bl A €dld ©F A JASGEl A adia a3 a=r
fIf?, 3|Tcra31aa'13tz|

off go1 Rpoie feundt : Glail Hifsm,

oft Rrazrmt &y, uréler @ Rieger 31t @i &) stai walzar Hl smageraar & dai wokdr A iz Sfel Frsiart & smageasdr 8 aal JAsGrR I el
aifée amuel & Sara fen v Aloloftar 2GRl of Aarct 3o, ¥l v vdt-eifder g iz Rioreif¥nt smudbl aew 3 3 261 &) 31U @6 3@ &
fép Soll <ol ol uSsht, fSrar cist bt S &, 33 MUD! DIall USal &A ddl B2 3 8| 3ifere pw ool &l @ad & b amu RBrb yfersr see
Tollol Sl 28 &, 31U §og® P JIRIR U2 Ad P DIl A6 &, I8 [Sacefdu &f arT a1 o1 3iiz Ppw dlel wad & b amu 2Afue siier &2 &) 2diue
el 333 @1 HAcTerd aen 3 gAY AASIGHE! A @i e aY Jdfue sfior 233 32 PR &HA Al cPND G fAven A1 war siar 3 fp glecsft A
o e st 2 At ISt st &

ql. 21 Ris 2rad & s APl 3uoeIrsy;

off Rrazrer R urdlea ! amu aAcen At @ 28 3| A9 @t Woft 3 R anu Jra PBiciw: a8 wa 22 2 ol & 32 aet A aa R 2| su aal @1 wrEn
v &t 8 b v 2rareT 301 & ol 32T S/ 311 SIT 3 3ii2 JardT 312 Srard fareTass BT 2T dof Sl 3 Sl SuIGT 3 Senal cilell ™ Ui alar 3
&l 33 I I Actoll AIfED; AST 31 YabI? T dlAIdUT doll &) 33 &I SI&3 sl &dlol Uadl hal &6 sl aaf @l & a 6ifom, aref goor
TP of Dal 5 &0 aal ool aiad & Al aol dal b BifSie; ae mar sk s aal wel 31 wdl Awren dla diar &, 31U o= ©s 38 &) Gl
wel [ 308 Tal ol B e gdrel ofdl @al, A aal well algd &) ol el [ Al MUl VAT el & @5 313 UM AT PR Sesl
3 S1e2 aal Hifde) po el & aig Iodlel wal b aat 3 #wEen s 2ar &, gor oidl a1 &, & 3ol dra A 3 &1 Bl AEA 3| EHol
®al fop amuhl scor 8, 3mu Hifse) Ioaiol as fopen sii wgoft 61 ara @s 2 b iy yoor i fegar 3 Sf¥ee eadifadisr fdepa ol am a1, 70
gferere arief ggor 3 sz fegar 9 40 3 50 gferera e vadifadisr ofia am o1 3odlor AwrseR! 3z didd dloil 3 @Ml e SR e
e vadifddist ofld ain a18) adl adtor o off &l sruen 2@ &) Afdper &9 52l SR wre 5 & arsrdl 3 o @2 3@ 3, & st
3 o o2 3 & [N66]

B g e 3 3 b AU S FHIoIl 8, JAARIY) 8A dl Sin b amuel dal, sial W2 B I3 o1 JuRlel 8l Ahdr 8, 3T A DI IuEhsl B 38
3| Bl U 3169 A s 3018 okl [ 3mu f[Apeft ol off uwrs A 3, v enl B o uT cEll B T Al 5 Iodlol AKIDAIG A CPIAAG DY
eren 8, an as At art &) 3 5 9 @I g b aga Seigl uz ¥ Sl &, cfdbol Ag oidl Sloll AIfde, $ADH alX 9 el Aol AIBY| AR GIAL
fepols U3 i3 &3 @6 ad & & ag Al &, s3Afem dlofol aaferu iz s aarsu & SNt varss &, 33 U8 yd doll 8kl & a8 solic 8| &alRl
et A s S SRSy, el sy, [(feer sikgSa sz o sfderer sifeySar d wu d acrarn i e 8 b s ao it @) Sidt Rig ordt
@3 f=n oir € aa ao 33 Al oidl areren @ifde, 33 aer IR ool @fdv, $ATG! B BISel US| A I 3R aef Ar oidl, WSl AB
JareT 341 3| Asl aga A cloll of wal 5 3nuet dier Y aRill e faswn ar erst @) =il frprem 3 smua) adrer arsdr § b erst forrerel fore
&l 3od! cliell of aTergy fepen Sif arG 3 Wi clz ame dler J oft adl ara am arf eff, 5 ersT @ siGe off) aga ATE scorgleld JPlssIon I il
ol @gl & 3Muel wlofel dolrRN &, [l o 8131 ysl & 3mu el ®lojol &l dcel 3& &, dl &dlol @l &b 891 YT Dlofol oldl acel 38 8| AR il
shifting the onus of proof from the prosecution to the accused foribt ase A Pl @ aga awcfte axdt 8, Bacr 3o & saar DA
fepem 8 U3 3z vaciolol B @iy A 11 wiofel Pl S 8, a6l 3A IxW §) AGR Uiel adl w2 8T &, B @ A Asi JYsua fw s A fo
@lolol dgell| Dlofol aceld Bl dlofol doll3il f311 @iefel B d6d LIS @l yd dall alenl [ ag feielu &) v aew weer &t sadft a<t amwa
3l gadt avw a8 ww st BRIl ya wzen & fs I am not guilty, and I am innocent. &g fsaon siier dlen = fveerr @fdor, fSosior
fepfdtotct cif &t Gforeat &t &, A 3Tl ABA ) Do SPIE! U, P el A S 3ol 31a9e Brae Aar 3 A &Y At DbexfSacst @t uz ang 2, sorh
a3 3 gt amuenT APicolel aifdw) & admse 5 i a=n oo aifdv) Sl 6 smuer adrn 2 s et A aata @3 @ AwseEl A aata 2, 334
YRR 3 Dlofol P i 3 & €drse b & q@n wel aifge,

SHRI B. MAHTAB (CUTTACK): It is the French jurisprudence. We still have that amendment, especially, in dowry death
cases. In dowry death cases, the onus lies with the husband, and with the in-laws to prove that they are innocent.
Therefore, it is not that we do not have French jurisprudence, but there was flaw in implementation of it. This is all that I
have said.

SHRI SHIVRAJ V. PATIL : Yes, you are 100 per cent correct. dial off 2t wal fés g3 urt B3 wlelol &, BToldl A Ya ol P 3MelA
TRgs R & b a8 forciu &) aPR 21a AR ool 3 odl 2, 3PR $3 AR Projall 3 Pl dl At off anceft @1 gfert ael uwse: a amed), ar
3AD fere 3usfl retuar @1 RBig won aga Afdme on 3R 216 aar, 33 & A ot sRid2 & snosll sar et Ad Been &) st 3 A e
féreptetort &) amu Sit @a 38 &, as ficgyer grea @d 3) Sardt vae A &, $v sow vaca A oft ¥ 3, snulisht e ofdS vae A oft po smere ¥
3 yifrstor & el s ya @en s1dt & s 2 s he is not guilty. ser it & urt sers oS Sor , Al 331 A ya w2l Al 5 3B
Rt a6 Ser I amg [R67]
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afer 3Rt w2 S R68] 2, aftper T ordl smen 2, sifee @E Sit Ainren &, Sl o) a3 A @3, IMa B2 aeldr 3 38l &, 33q
qgetoll 3coll AIDel o1l 8 AAfdpol Sl U BE 3B &, IAH AL o2 &, 3 W ol AR a1 6 sreea &) A o1 & b st Seaarstt ot



al Adl o1dl FIem S vD SEID A, BARAA uIse A, Rder b A vaRidian urse w2 R¥der glot, Ag m2on #ff s1cra den, ReR da ol w2
JAdavetly ama sft 33 DI o1l wrar ot 3l Sra BI3A A B Var Rt 3mosn Al 3mu 3A aidl AP i urd Sl A 3 sAfere A and s oo
3t & 3z &3t Ara-2ersin? gl ol aa @l

agl U2 ug oft wa1 orn b sadt s16 &l orgy A¥ow SwH-aedl A 2 e udiae sl 3 2 o olaRiciarg B RN 81, so AW w2 adaf gf) wft
bt a1 3 @ Swep-wesiz w1 Safysa 70 yferera wa aY orn 3 siigf Yoot @i #ft 70 yfererd @a a srn 3) g @1 oft wrbt @wa 8t srn 3 3l sfeer
Il ot oft o g3 8| e IS S weliIels, SIS, ISIAI A Adclie &) a il uz S oidl een 38 3l A ordl wad b asi saEl urdf @1
oIRiol ordl & safee var &, Uit ara ordl & 521 oru & s e dome aal b 3ADT &l Dl b Difrer Bl Aal dom2 3 & snfern &
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MADAM CHAIRMAN : I shall now put Demands for Grants relating to the Ministry of Home Affairs to the vote of the House.
...(Interruptions)
MADAM CHAIRMAN: Nothing will go on record.
(Interruptions) 3€,;*
MADAM CHAIRMAN: If I allow the clarifications, it will take hours together.
...(Interruptions)
AU FABGAT: 31U fHfore2 ABa B URT SR U o)
Q€| (caurer)
AHTUTET ABNGAT: 31U BiMUIC DY) AT g 8l IR &) VDD w@ise Yol b fe1e agd A dsad &)
Q€| (caurer)

AHTULT ABGAT: Ioaiol Dal b aga At disit @ f3eer 3t Sar &t s ordf 3

Q€| (caurer)
MADAM CHAIRMAN: Please respect the Chair.
...(Interruptions)
MADAM CHAIRMAN: Please cooperate.
Q€| (caurer)

off iver Rollsr (3rsvmract ulksar): #icht Sft of 33} ara w1 Siara ordl féen &) safere 3 s faRter 3 arp-3iise waan g
20.19 hrs.

Shri Kiren Rijiju then left the House

* Not recorded.

MADAM CHAIRMAN: Now, I shall put the Demands for Grants relating to the Ministry of Home Affairs to the vote of the
House.

The question is:
"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in the

Fourth column of the Order Paper be granted to the President of India, out of the Consolidated Fund of India,
to complete the sums necessary to defray the charges that will come in course of payment during the year

ending the 315t day of March, 2009, in respect of the heads of Demands entered in the Second column thereof
against Demand Nos. 51 to 55 and 95 to 99 relating to the Ministry of Home Affairs."

The motion was adopted.
The House now stand adjourned to meet on Tuesday, April 22, 2008 at 11.00 am.
20.21 hrs
The Lok Sabha then adjourned till Eleven of the Clock

onfr72] Tuesday, April 22, 2008/ Vaisakha 2, 1930 (Saka).
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